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Network18 Media & Investment's Limited preliminary submissions to the Consultation Paper 

issued by the Telecom Regulatory Authority of India on Formulation of a Regulatory 
Framework for Application-based Linear Television Distribution Services (Including Free Ad­

Supported Streaming Television (FAST) Services) dated 06.04.2026. 

1. 	 The Consultation Paper arises out of a reference dated 15.12.2025 ("Reference") of the 
Ministry of Information & Broadcasting {"MIB I Ministry") seeking TRAl's 

recommendations on the formulation of a regulatory framework for Free Ad-Supported 

Streaming Television ("FAST") services. We note that the Reference, and accordingly 
the Consultation Paper, came about based on representations made by the All India 

Digital Cable Federation ("AIDCF"), which represents the interests of distribution 
platform operators ("DPOs"). 

2. 	 It is our respectful submission that this consultation exercise inter-alia raises 
jurisdictional issues since, it explores the authorization and regulation of Application­
based Linear Television Distribution ("ALTO") I FAST services, under the 

Telecommunications Act, 2023 ("Telecommunications Act") and the Telecom 

Regulatory Authority of India Act, 1997 ("TRAI Act"). 

3. 	 The Telecommunications Act represents a conscious legislative movement away from 

infrastructure-centric framework of the Indian Telegraph Act, 1885 {"Telegraph Act"). 
The Telegraph Act emerged in a colonial-era context where the State retained exclusive 

privilege over all forms of signal transmission infrastructure through the concept of 
"telegraph", and therefore the statutory definition was intentionally sweeping in order 
to preserve sovereign control over communication networks and transmission systems 

themselves. The Telecommunications Act, however, must be understood as a modern 
sectoral legislation directed towards regulation of telecommunication carriage, 

connectivity and communication infrastructure, and not as a statute intended to 

regulate all forms of dissemination of content over the internet. The architecture of the 
Telecommunications Act demonstrates a clear movement away from the "telegraph" 

concept towards a more compartmentalised framework focused upon entities engaged 

in communication carriage and telecommunication infrastructure. This becomes 

evident from the operative structure of the statute itself. The Telecommunications Act 
revolves around the framework for entities to establish, operate and maintain 

telecommunication networks and provide telecommunication services. The statute 
therefore principally contemplates entities engaged in connectivity and carriage 
functions. OTT services, however, do not establish public telecommunication networks, 

seek allocation of spectrum, assign numbering resources or provide end-to-end 
telecommunication connectivity. Rather, they operate purely as application-layer 
audiovisual and content dissemination services functioning over underlying telecom 

infrastructure established and maintained by licensed telecom operators and internet 
service providers. 
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4. 	 Further, the phrase "telecommunication services" cannot be interpreted in isolation 

divorced from constitutional context and legislative purpose. Adopting an 

interpretation whereby every internet-based dissemination of audio-visual material 

constitutes a telecommunication service would lead to manifestly excessive and 

constitutionally problematic consequences. Such an interpretation would inter-a/ia 

potentially convert OTT streaming services, digital publishers, newspapers operating 

websites, video conferencing platforms, gaming platforms, cloud applications, social 

media intermediaries and even ordinary websites into entities requiring telecom 

authorisation merely because content is transmitted through electromagnetic systems. 

Such an interpretation would result in collapse of the well-recognised distinction 

between telecom carriage infrastructure, internet applications and dissemination of 

speech and content. 

5. 	 Globally also, regulatory systems have increasingly moved towards light-touch 

regulation of OTT and internet-based audiovisual dissemination services, with greater 

recognition of such dissemination as part of the broader freedom of speech and 

expression ecosystem rather than conventional telecom carriage. International 

approaches do not envisage regulatory models under classical telecom licensing 

regimes since they are historically designed for scarce spectrum allocation, right of way 

and network infrastructure control. This acquires even greater constitutional 

significance in India because dissemination of content (including films, series, news, 

documentaries and other audio-visual expression) through internet platforms directly 

implicates Article 19(1)(a) of the Constitution. Any interpretation expanding telecom 

regulation into the domain of online content dissemination must therefore satisfy 

heightened constitutional scrutiny and cannot be presumed merely from broad 

technological definitions/ provisions. 

6. 	 Importantly, the Telecommunications Act itself does not create a content-regulation 

framework for OTT platforms. The Information Technology Act, 2000 and the 

Information Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 

2021 have been made applicable to online curated content. This separate legislative 

treatment itself reinforces the position that Parliament continues to maintain a 

distinction between telecom carriage services and internet-based content 

dissemination services. 

7. 	 Accordingly, ALTO / FAST services cannot automatically be presumed to constitute 

"telecommunication services" merely because internet transmission technologies are 

involved. The dissemination of audio-visual content over the open internet does not by 

itself transform an OTT platform into a telecommunication service provider within the 

meaning and purpose of the Telecommunications Act. Any contrary interpretation 

would risk creating an unbounded theory of telecom regulation over the internet itself, 

contrary to constitutional guarantees of free speech, global convergence practices 

favouring minimal intervention, legislative compartmentalisation across telecom and IT 
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laws, and the settled principle that statutes affecting expressive activity must receive 

narrow and constitutionally compatible construction. 

8. 	 Further, ALTO I FAST services, are not themselves 'telecommunications services' since 
they are essentially software for linear audio-visual content including news and value­

added services ("VAS") delivered 'over-the-top' ("OTT") of the open Internet. Thus, 

they operate on the 'application layer' which makes them fundamentally distinct from 
the 'network layer' comprised of telecommunications services, i.e., infrastructure and 

carriage mechanisms which are regulated by the Telecommunications Act and the TRAI 

Act. 

9. 	 Accordingly, classifying ALTO I FAST services as 'telecommunications services' to be 
regulated by the Telecommunications Act and the TRAI Act would go beyond the limits 
of the statutory framework by disregarding the distinction between carriage (the 

network layer) and content (the application layer). This distinction is well established 
under existing regulatory frameworks in India, and is also reflective of the global 

position, as multiple jurisdictions treat ALTO I FAST services as digital software services, 
and not as traditional telecommunications infrastructure. 

10. 	 Additionally, imposing an authorization I regulatory framework upon ALTO I FAST 
services would risk impinging upon the right to freedom of speech and expression 
guaranteed under Article 19(1)(a) and freedom of trade and business under Article 
19(1)(g) of the Indian Constitution. Further, treating AlTD/ FAST services as traditional 

telecommunications or broadcasting carriage services instead of digital software 
services risks infringing the right to equal treatment under Article 14 of the 

Constitution . 

11. 	 We respectfully submit that the digital ecosystem, as well as the broadcasting and 

telecommunications sectors, would be better served by extending forbearance to 

traditional broadcasting and DPOs, rather than imposing an authorization I regulatory 
regime upon Internet services to achieve regulatory parity. 

Preliminary Submissions: 

A. 	 ALTO I FAST Services Are Not 'Telecommunications Services' under the 
Telecommunications Act. 

12. 	 ALTD I FAST operate exclusively on the application layer, merely utilizing the underlying 
telecommunications infrastructure and network to provide content to consumers 
("Application Layer" ). On the other hand, telecommunication service providers 
("TSPs") are involved in establishing and maintaining the physical connections, routing 

protocols, and broadband infrastructure that drive the operation of the Internet 
("Network Layer"). 
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13. 	 The separation of the Application Layer from the Network Layer is a foundational 

architectural principle of the Internet and digital communications. Further, a holistic 
reading of the Telecommunications Act makes clear that its authorization and 

regulatory framework is intended to focus on the physical and logical infrastructure 
that enables connectivity. 

14. 	 Section 2(p) of the Telecommunications Act defines "telecommunication" as the 
"transmission, emission or reception of any messages, by wire, radio, optical or other 
electro-magnetic systems, whether or not such messages have been subjected to 
rearrangement, computation or other processes by any means in the course of their 
transmission, emission or reception". Further, Section 2(g) of the Telecommunications 

Act defines a "message" to mean "any sign, signal, writing, text, image, sound, video, 
data stream, intelligence or information sent through telecommunication". Section 2(t) 
of the Telecommunications Act defines a "telecommunication service" simply as "any 

service for telecommunication". 

15. 	 It is important to note that ALTO I FAST application providers do not engage in the 
"transmission, emission or reception" of signals via electro-magnetic systems. Rather, 
they operate by packaging audio-visual content into data packets on cloud servers and 

providing a software interface for end-users to view that content. They do not own, 

manage, or establish the "wire, radio, optical or other electro-magnetic systems" that 
transport these packets to the end-user's device. The operation of the network and the 
actual 'transmission' of the data stream is executed entirely by network-layer entities 
such as TSPs and Internet Service Providers (" ISPs" } that operate the underlying 

infrastructure (broadband, optical fiber, cellular networks, etc.). It should also be noted 

that ALTO I FAST platforms do not provide any service whatsoever that is comparable 
with telecommunication services provided by TSPs. 

16. 	 Equating Application Layer services with Network Layer telecommunication services 
(especially when the application layer service is not providing any service that is 
comparable with telecommunication services being provided by TSPs) ignores the 

fundamental technological and architectural differences between the two, and would 

inter-alia amount to comparing un-equals as equals. Services operating at the Network 

Layer should be treated distinctly from services that operate on the Application Layer 
of the Internet. 

17. 	 Additionally, with respect to trad itional broadcasting, the Policy Guidelines for 
Uplinking and Downlinking of Television Channels ("Uplinking/Downlinking" 

Guidelines" ) mandate news and non-news broadcasters to provide satellite TV channel 
signal reception decoders only to registered MSOs, Cable Operators, DTH Operators, 
IPTV Service Providers, or HITS Operators, i.e., DPOs. This restriction applies only to 
satellite-based signal distribution through signal reception decoders and does not 

extend to open public Internet-based dissemination of content. Compared to the public 
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Internet, DPOs own, manage, and operate closed networks - licensed carriage 

infrastructure for traditional broadcasting distribution. 

18. 	 Since ALTD I FAST services operate on top of the open Internet, they are outside the 

scope of regulated broadcasting and distribution services. Equating them with DPOs or 

subjecting them to telecom-style authorization frameworks would go beyond TRAl's 

jurisdiction under the TRAI Act. 

B. 	 Preservation of Statutory Separation: Carriage vs. Content. 

19. 	 The Telecommunications Act, which supersedes the Indian Telegraph Act 1885, 

preserves the statutory separation between network carriage and content. The 

Statement of Objects and Reasons of the Act conspicuously omits any reference to 

'content regulation', underscoring a legislative intent focused exclusively on carriage. 

This confirms that ALTO I FAST services fall entirely outside the ambit of 

telecommunication authorization and economic regulation. Further, the inclusion of 

terms such as 'video' or 'data stream' in the definition of a 'message' under Section 2(g) 

merely recognizes the routing of modern content types / messages through networks, 

and it does not confer jurisdictional authority to regulate the content of those 

messages. 

C. 	 OTT services have been deliberately excluded from the Telecommunications Act and 

therefore from the amended TRAI Act. 

20. 	 The Telecommunications Act is designed to occupy the field of carriage and network 

operations exclusively. The legislature consciously and deliberately omitted on 
services (which would include ALTO / FAST services) from the explicit scope of the 

Telecommunications Act. 

21. 	 An earlier draft of the Telecommunications Act, i.e., the Draft Indian 

Telecommunication Bill 2022, included OTI services within the definition of 

"telecommunications services", defining it as follows: 

"telecommunication services" means service of any description (including 
broadcasting services, electronic mail, voice mail, voice, video and data 
communication services, audiotex services, videotex services, fixed and mobile 
services, internet and broadband services, satellite based communication 
services, internet based communication services, in-flight and maritime 
connectivity services, interpersonal communications services, machine to 
machine communication services, over-the-top (OTT} communication services) 
which is made available to users by telecommunication, and includes any other 
service that the Central Government may notify to be telecommunication 
services;" 
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22. 	 However, following an extensive consultation process, the final text passed by 

Parliament excluded on services from the Telecommunications Act and consequently, 
from the amended provisions of the TRAI Act. Therefore, it would not be appropriate to 
include on services in the scope of the Acts indirectly. 

D. 	 TRAl's jurisdiction is confined to carriage and does not extend to content or Internet­
based services. 

23. 	 ALTO I FAST platforms are inherently content curators, aggregators, and providers ­
they produce or procure licenses for scheduled audio-visual linear playback, insert 
targeted advertisements, and provide a user interface for consumers. The formulation 
by TRAI of an authorization and regulatory regime for ALTO I FAST services 
encompassing eligibility conditions, financial requirements, monitoring, compliance, 
and content-related obligations as well as economic framework would essentially bring 
such services within the telecommunications authorization and regulatory regime and 
would amount to a restructuring of the regulatory framework governing content 
services. The TRAI Act does not, however, contemplate such role in content regulation, 
either directly or indirectly through authorization or regulatory conditions. 

24. 	 The intent to consistently and consciously separate content regulation and carriage 
regulation is underpinned in the confinement of Telecommunications Act and TRAI Act 
to carriage-related aspects, thereby ensuring that regulation of speech and expression 
is not included directly or indirectly within authorization I regulatory frameworks. 

25 . 	 The involvement of publ ic resources such as spectrum or right of way is inherent in the 
justification for licensing and carriage regulation as it pertains to infrastructure and 
transmission. However, content regulation and specially ALTO I FAST services occupy a 
distinct space as explained above as w ell as since it directly implicates the fundamental 
right to freedom of speech and expression under Article 19(1)(a) of the Constitution. 
Any restriction on such right ought to satisfy the strict requirements of Article 19(2) and 
cannot be indirectly imposed through authorization or regulatory conditions framed 
under telecommunication statutes. 

26. 	 By imposing an authorization and/or regulatory (including economic regulatory) 
framework on ALTD I FAST services, the Authority would inadvertently exceed the 
statutory boundaries delving into the domain of content and media regulation over the 
Internet. This is beyond the mandate of the Telecommunications Act and TRAI Act, the 
provisions of which are confined to "services" as defined therein namely, carriage 
services. 

E. 	 Article 19(1)(a) and the Scarcity of Public Resources. 
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27. 	 As noted above, subjecting ALTD / FAST services to an authorization or regulatory 

regime raises questions concerning the fundamental right to freedom of speech and 

expression guaranteed under Article 19(1)(a) of the Constitution. 

28. 	 The principle of 'exclusive privilege' in telecommunications authorization and 

regulation is based on the scarcity of public natural resources such as spectrum. ALTD I 
FAST services operate on the Application Layer where such scarcity does not apply 
since any number of applications can coexist and stream content over any networks. 

29. 	 Further, the current MIB 'permissions' for satellite broadcasting are administrative 

registrations necessitated by satellite orbital coordination and uplinking logistics, and 
they are not statutory 'licenses' granted under Section 4 of the Telegraph Act as a 

sovereign privilege under telecommunication law. 

30. 	 Since ALTD I FAST services operate in an environment of technological abundance on 
the Internet, subjecting them to a mandatory authorization or regulatory regime under 
the Telecommunications Act would constitute an unreasonable restriction on Article 
19(1)(a) that fails the test of proportionality under Article 19(2). Requiring them to seek 

economic 'authorization' from the Government merely to stream content would be 

akin to requiring a telecommunication license to publish a digital newspaper, an 
outcome that is illogical. 

F. 	 Equating ALTO I FAST services with legacy DPOs and ignoring the digital ecosystem 
would have implications under Article 14. 

31. 	 By proposing to include ALTO I FAST services into the authorization and regulatory 

framework designed for traditional OPOs, the Consultation Paper ignores the reality of 

the digital ecosystem in which ALTO I FAST services actually operate. 

32. 	 ALTO I FAST platforms compete for consumers' attention inter-a/ia with other OTT 
platforms and digital services including User-Generated Content {"UGC") platforms, 

Significant Social Media Intermediaries ("SSMls") and online gaming platforms. 

Crucially, these competing platforms too operate entirely outside TRAl's jurisdiction. 

33. 	 Subjecting ALTO I FAST services to the DPO framework while competing digital 
platforms continue to operate without any such constraints would create an unlevel 

playing field for ALTD I FAST services. Burdening ALTD I FAST services that distribute 
linear television channels with legacy broadcasting distribution licensing and regulatory 
conditions will handicap their technological and commercial agility against other digital 

incumbents. This arbitrary treatment of ALTO I FAST services would also amount to 
discrimination of ALTO / FAST services vis-a-vis other digital platforms, directly 

impacting their rights under Article 14 of the Constitution. 
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34. 	 To maintain parity within the digital ecosystem, the existing legal framework should be 

permitted to continue as-is, since this unencumbered environment has been 
instrumental in driving India's digital growth. 

G. 	 Ease of Doing Business, and the growth of Digital India. 

35. 	 The premise of the Consultation Paper i.e., formulating an authorization and regulatory 
regime for ALTD I FAST services would also create conflict with the Government's 
'Digital India' and 'Ease of Doing Business' initiatives, which emphasize upon light-touch 
regulation, the dismantling of archaic compliance burdens, and the promotion of a self­
reliant, digitally empowered society. 

36. 	 ALTD I FAST services in India are nascent, highly innovative, and driven by the Internet 
economy. They rely on agile business models, primarily depending on ad-supported 
revenues to provide free content to consumers. Imposing a traditional TV channel 
distribution framework upon ALTO / FAST channels will create massive and 
insurmountable entry and continuity barriers. A flourishing and competitive digital 
landscape will provide diversity of opinions which is essential for news media which is 
the cornerstone of a democracy. 

37. 	 A prescriptive authorization and regulatory framework will instantly consolidate the 
market and force out players (including Original Equipment Manufacturers (OEMs) and 
content providers and application developers) who will face immense compliance 
burden and costs. This contradicts the Government's mandate to foster startup 
ecosystems and digital innovation, replacing a vibrant free market with the proposed 
prescriptive regulatory framework. 

38. 	 In addition to the above, the introduction of a prescriptive regulatory framework would 
inter-afia have a significant chilling effect on investments. The FAST ecosystem is closely 
interlinked with the broader smart television ecosystem, including hardware 
manufacturers, operating system providers, and application developers. The imposition 
of regulatory obligations would increase compliance costs and regulatory uncertainty, 
thereby deterring both investments in this space. This, in turn, would undermine 
innovation, limit consumer choice, and imp~de the growth of digital infrastructure. 
Such an outcome would be contrary to the Government's stated objective of fostering 
a robust digital economy and would risk stalling the development of an emerging and 
high-potential segment of the media and technology ecosystem. 

39. 	 ALTD/ FAST services are presently at a nascent and experimental stage of development, 
with business models still evolving and market structures yet to stabilize. Regulatory 
intervention risks stifling organic growth, innovation, and market-led evolution. 
Moreover, such an approach would be misaligned with the stated policy objectives of 
the Government of India, including 'Digital India', 'Viksit Bharat', and the broader 
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emphasis on ease of doing business, all of which seek to encourage innovation-led 
growth and reduce regulatory barriers in emerging sectors. 

40. 	 It is imperative to note that there is ample, robust competition for digital services 

currently, evident from the multitude of different platforms providing content globally. 

The ALTO I FAST ecosystem currently operates highly effectively under a self-regulatory 
and market-driven model. The applications are governed by comprehensive terms of 
service, stringent user consent frameworks, consumer protection laws, and intense 

market competition. Therefore, no new regulatory layer ought to be added. The market 

is adequately correcting itself, and consumer choice is at an all-time high. 

H. 	 Regulatory Forbearance Can Address Level Playing Field Concerns. 

41. 	 We note that traditional distribution platforms have argued that FAST channels create 
regulatory arbitrage by offering similar linear television experiences without the 
regulatory burdens of legacy DPOs. Hence, they argue that FAST channels ought to be 
brought under licensing regime to ensure a 'level playing field '. This argument is 
technologically and economically flawed. Traditional DPOs operate on closed, managed 

networks using exclusive spectrum/ right of way, which is different from ALTO I FAST 

services that operate on the open, Internet, subject to high volatility, massive global 

competition, and complete dependence on third-party ISPs I TSPs for delivery quality. 
Therefore, there are fundamental structural differences in the 'playing fields' occupied 

by ALTO/ FAST platforms and DPOs. 

42. 	 We submit that, without prejudice to our primary submissions regarding the lack of 
jurisdictional mandate, the solution to the DPOs' grievances is to ' level down' by 

introducing forbearance for traditional broadcasting and distribution platforms by 

removing artificial constraints on them rather than imposing a restrictive regulatory 
framework on innovative digital services. Adding a layer of authorization and regulatory 

framework to digital services in order to artificially protect legacy business models I 
expectations of DPOs would critically hamper innovation. 

I. 	 International Precedents. 

43. 	 Treating ALTO/ FAST services distinctly from telecommunications services is supported 
by international precedents. As highlighted in the Consultation Paper, internationally 

FAST channels and ALTO services are treated as Application-Layer digital services, and 
not subjected to entry fees, authorization conditions, security deposits, economic 
regulations (interconnection I tariff), etc., which are characteristics of 

telecommunications licensing. While FAST services may have been defined in certain 
jurisdictions, there is no authorization and regulatory framework for ALTO I FAST 
services in these jurisdictions. As such, imposing such a framework in India would also 

be dissonant with international best practices and would inter-alia stifle digital media 
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sector specially adversely impacting start-ups, investments and innovation in the 
sector. 

Conclusion. 

44. 	 We reiterate our submissions (including preliminary submissions) above, which are 
urged in the alternative and independent of each other. Subjecting ALTO I FAST 
services to a regulatory and authorization regime under the Telecommunications Act 
and/or TRAI Act, goes beyond the scope of the said Acts and is fundamentally flawed. 

45. 	 ALTD I FAST services operate entirely on the Application Layer of the Internet. They do 
not operate on the Network Layer, and do not utilize scarce resources. Further, they do 
not execute the physical act of "telecommunication" as defined by statute. 

46. 	 Attempting to classify the content offering of ALTO I FAST platforms as 
"Telecommunication Services" under Section 2(t) or requiring them to obtain 
authorization under Section 3 of the Telecommunications Act is ultra vires1 ignores the 
strict, historic legal distinction between 'carriage' (i.e., the pipes) and 'content' {i.e., the 
water), and infringes upon the fundamental right to freedom of speech and expression 
guaranteed under Article 19(1)(a) of the Constitution. It also goes against the global 
regulatory consensus of not imposing economic telecommunications licensing upon 
Internet streaming applications. 

47. 	 ALTO I FAST services operate in a . dynamic and consumer-friendly ecosystem, 
competing not only amongst themselves but also with numerous other Internet based 
services (including those offering user-generated content, social media platforms, 
online gaming, etc.) for viewers' attention and engagement. It is submitted that 
implementing regulatory forbearance for traditional broadcasting distribution and 
DPOs by systematically removing the tariff, regulatory and licensing burdens that 
currently restrict them would do more to achieve regulatory parity than imposing a 
prescriptive regulatory framework on the digital ecosystem. 

48. 	 We respectfully submit that TRAI should champion the principles of 'Digital India' by 
giving ALTO I FAST services the opportunity to flourish under market-based dynamics 
within the guardrails of existing consumer protection laws and the current self­
regulatory paradigms that have proven highly effective. 

Response to Specific Issues for Consultation. 

49. 	 Without prejudice to the foregoing submissions, which are urged in the alternative, we 
respond to the issues raised in the Consultation Paper as under. The above submissions 
are reiterated and may kindly be read as forming part of the issue-wise response, and 
that they are not being repeated below solely for the sake of brevity. 
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Definition, Scope, and Primary Stakeholders (Ql & Q2). 

Ql. What should be the appropriate definition and scope of Application-based Linear 
Television Distribution Services, i.e., 'ALTO Services' in the Indian broadcasting 
context, taking into account terminologies available internationally? Stakeholders are 
requested to provide their comments with detailed justification. 

Response: ALTD I FAST services are software applications operating over the open 
Internet, entirely distinct from carriage infrastructure. These are Application-Layer 
services and not Network layer services. As such, they should not be defined and 
should be excluded from the scope of definitions of "Telecommunication Services" 
under the Telecommunications Act 2023. 

Q2. The 'ALTO Services' ecosystem involves multiple entities, including application 
providers, television equipment manufacturers, operating system providers, 
broadcasters, content providers, content aggregators and other technology or 
solution proyiders. However, the application provider appears to play a central role in 
the distribution of linear television channels across various business models. In this 
context, should the Application Provider be designated as the primary stakeholder 
responsible for obtaining authorization for the provisioning of 'ALTO Services'? 

Response: It is submitted that Application Providers or any other entity involved in 
ALTD / FAST services should not be required to obtain aut horizations under the 
Telecommunications Act. In this regard, it is submitted that ALTO I FAST services do not 
constitute telecommunication services, and as such, no statutory authorization is 
required. Further, designating any entity, be it the TV manufacturers, OS providers, or 
Application Providers, as a "primary stakeholder" will not only be impermissible and 
ultra vires the provisions of the Telecommunications Act but would also make the 
framework practically unworkable, given the decentralized nature of service I software 
deployment. It is further submitted that the Government's position (MeitY and MIB} is 
that online content is regulated under the Information Technology Act (as amended) as 

well as the Information Technology (Intermediary Guidelines and Digital Media Ethics 
Code) Rules, 2021. In this regard, it may be noted that all online news publishers (as 
well as other content publishers) are already registered with the MIB as well, pursuant 
to the said Rules under the said Act. 

Terms and Conditions for Authorization (Q3, Q4, QS). 

Q3. What should be the terms and conditions including fees or charges for the grant 
of service authorization to the application providers provisioning 'ALTO Services' in 
India, under the 'Television Channel Distribution Services' as recommended in 
Annexure-11 of 'Authorization Recommendations dated 21st February 2025'? 
Stakeholders are requested to provide their detailed comments including but not 
limited to the following conditions: 
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a. Service Area 
b. Validity Period 
c. Eligibility Conditions 
d. Minimum Net worth 
e. Processing Fee 
f. Entry Fee 
g. Bank Guarantee 
h. Authorization Fee 
i. Security Deposit 
j. Roll Out Obligations 
k. Any other terms and conditions 

Further, what terms and conditions/obligations should be put in place for foreign 
entities providing 'ALTO Services' in India? 

Q4 What should be the common terms and conditions applicable for the authorized 
entitles provisioning 'ALTO Services' in India, under the 'Television Channel 
Distribution Services' as recommended in Part-I of Annexure-111 in 'Authorization 
Recommendations dated 21st February 2025'? Stakeholders are requested to provide 
their detailed comments on the following conditions: 

a. Renewal of Authorization 
b. Renewal Fee 
c. Equity Holding and Management Control 
d. Restriction on cross-holding of equity shares/capital contribution between 
i. TV broadcasters and application providers provisioning ALTO services 
ii. Application Providers provisioning ALTO services and other DSPs 
e. Transfer/Surrender of Service Authorization 
f. Sharing of Infrastructure 
g. Any other terms and conditions 

QS What should be the specific terms and conditions applicable for the authorized 
entities provisioning 'ALTO Services' in India, under the 'Television Channel 
Distribution Services' as recommended in Part-II of Annexure-111 in 'Authorization 
Recommendations dated 21st February 2025'? 

Stakeholders are requested to provide their detailed comments on the following 
conditions: 

a. Reservation of operational channel capacity by Vertically Integrated Entity 
b. Platform Services (PS) offered by application providers provisioning ALTO 
services 
c. Monitoring and Inspection of facilities 
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d. Supply of Information to Central Government/TRAI 
e. Contravention of terms and conditions of authorization 
f. Any other terms and conditions 

Further, whether the mandatory sharing of Sports Broadcasting Signals with Prasar 
Bharati and the compulsory transmission of certain channels as mandated for DTH, 
HITS and IPTV services should be made applicable to the application providers 
provisioning 'ALTO Services'. 

Stakeholders are requested to provide their comments with detailed justification on 
all such obligations that should be made applicable on such entities. 

Response: AlTD services operate at the Application Layer over the open Internet and 
do not involve licensed carriage, spectrum usage, or closed network distribution. As 
such, they fall outside the scope of "telecommunication services" under the 
Telecommunications Act. Consequently, no authorization framework whether in the 
nature of licensing, registration, or otherwise can be imposed upon such services under 
the existing statutory regime. Applying the television channel distribution services' 
framework (which was designed for capital-intensive physical infrastructure) to 
software applications would be a flawed approach. Similarly, imposing minimum net 
worth, entry fees, or bank guarantees on Internet applications inter-alia violates the 
fundamental right to carry on trade and business and aggressively stifles digital 
innovation. 

We submit that obligations such as mandatory sharing of broadcasting signals with 
Prasar Bharati and the compulsory carriage of designated channels are rooted in public 
interest considerations intrinsically linked to the use of licensed spectrum, as well as 
the doctrine of scarcity that underpins the regulation of traditional broadcasting 
services. These obligations have historically been justified in the context of regulated, 
spectrum-dependent broadcasting ecosystems. However, extending such requirements 
to ALTO services would be legally unsustainable and fundamentally inconsistent with 
their nature as Internet-based, Application-Layer content platforms. Similarly, 
compulsory transmission of certain channels should not be mandated for AlTD I FAST 
services. In this regard, the Government's position (MeitY and MIB) is that online 
content is regulated under the Information Technology Act (as amended) as well the 
Information Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 
2021. It may also be noted that all online content publishers {including news 
publishers) are already registered with the MIB as well, pursuant to the said Rules 
under the said Act. 

Device Integration, Content Assurance, and Value-Added Services (Q6, Q7, Q8). 

QG. What type of assurance or certification mechanism should be prescribed for 
television manufacturers and operating system providers to ensure that applications 
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provisioning ALTO services, (whether pre-integrated with television sets or made 

available for download through application stores or web platforms) are duly 
authorized by MIB. 

Q7. What kind of assurance mechanisms should be instituted to ensure that the 
applications providers authorized for provisioning ALTO services carry only those 
channels which are authorized/permitted by MIB for distribution in India. What kind 
of penalty/disincentive/deterrent be instituted for non-compliance? Provide your 
comments with justification. 

Response: Original Equipment Manufacturers {OEMs) including TV Manufacturers, and 
Operating System providers are hardware and software vendors, and they are not 
telecommunication service providers. Mandating them to act as regulatory 
gatekeepers, enforcement agents, or censors is untenable. Regarding MIB-permitted 
news channels, the onus of compliance regarding content legality rests with the news 
publishers I creators under the general law of the land (e.g., laws against hate speech, 
obscenity, defamation, etc.) along with additional standards applicable to news. ALTD 
platforms, operating in a free market, voluntarily curate safe, high-quality content to 
attract advertisers and/or viewers. Imposing rigid certification mechanisms is 

unnecessary and creates an environment of prior restraint and censorship. 

QS. Whether there is a need to prescribe any specific terms and conditions for value­
added services offered by ALTD service providers? If yes, what should be the terms 
and conditions? Stakeholders are requested to provide their detailed comments with 
justification. 

Response: It is submitted that inter-alia for reasons stated herein there is no need to 
prescribe any specific terms and conditions for value-added services. It is further 
submitted that the Government's position {MeitY and MIB) is that online content is 
regulated under the Information Technology Act (as amended) as well the Information 
Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 2021. In this 
regard, it may be noted that all online content publishers (including news publishers) 
are already registered with the MIB as well, pursuant to the said Rules under the said 
Act. 

Television Channels Offered and Pricing Parity (Q9 & QlO). 

Q9. Whether the broadcasters/content owners providing or intending to provide 
television channels on ALTO platforms operating in India be mandated to obtain 
authorization either for: 

•Satellite-based Broadcasting and/or 
• Ground-based Broadcasting along with its applicable terms and conditions, 
before entering into the agreements with authorised entities provisioning 
ALTO services to consumers? If yes, provide reasons with justifications. 
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Response: It is submitted that broadcasters/ content owners providing or intending to 
provide television channels on ALTD platforms operating in India should not be 
mandated to obtain authorization under the Telecommunications Act before entering 
into agreements with entities providing ALTD services to consumers. In any event, ALTD 
/ FAST services are different and not comparable with services offered by DPOs, and as 
such, the question of parity does not arise. ALTD I FAST services operate in an 
altogether different environment competing with numerous other Internet based apps 
and websites (including UGC platforms, SSMls and online gaming} for the attention of 
and engagement with viewers. Any regulation of ALTD I FAST services would 
disadvantage them completely with respect to other such Internet-based services and 
the same would also amount to their (ALTO I FAST services) discrimination vis-a-vis 
other Internet based services. 

QlO. In view of the availability of the pay television channels on ALTO platforms, 
what pricing methodology should be adopted for price parity of television channels 
across these platforms? Please provide detailed justification for your response. 

Response: It is submitted that ALTD platforms are Internet applications, which do not 
constitute telecommunication services under the Telecommunications Act, and as such, 
the Authority has no jurisdiction to determine pricing methodology for price parity of 
television channels across these platforms. As stated above, the Authority may consider 
maintaining regulatory forbearance for traditional broadcasting, rather than imposing 
unworkable price controls on Internet applications. 

Consumer Protection and Audience Measurement (Qll, Ql2, Q13). 

Qll. What obligations are required to be specified for the authorized entities 
provisioning ALTO services, with respect to consumer protection and grievance 
redressal mechanism, considering the different modes of service access such as smart 
televisions, websites, mobile applications etc.? Please provide your comments with 
detailed justification. 

Response: ALTO platforms and digital services are already subject to the 
comprehensive provisions of the Consumer Protection Act, 2019, and other laws 
governing misleading advertisements and consumer rights, etc. This is not unique to 
ALTD / FAST services but universally applies to all Internet based apps / websites. 
Further, the digital ecosystem inherently features immediate, highly effective grievance 
feedback loops (e.g., app store reviews, social media engagement, direct in-app 
support ticketing). Additional DPO-style Quality of Service (QoS) mandates are 
redundant and practically impossible to enforce for numerous reasons, because the 
ALTD provider does not control the user's Internet bandwidth (the ISP does), which is 
the primary determinant of video streaming service quality. 
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Q12. With the revised guidelines now including multiple viewing platforms in 
audience measurement, stakeholders are requested to furnish their comments on the 

right methodology for integrating ALTD service data into the television ratings 
framework, as well as the proposed timelines for implementation, supported by 

detailed justifications. 

Q13. Under the revised guidelines, television distribution platforms and/or OTT 
platforms may publish periodic viewership data of broadcasters/channels they carry 
on their platforms and/or on their websites, without prior registration. In this 
context, stakeholders are invited to provide their comments on how such an 
enablement can be aligned with the proposed authorisation framework for 
application providers provisioning ALTO services, along with any related 
considerations. 

Response: Audience measurement for digital applications is fundamentally different 
from traditional sampling-based television ratings. Digital platforms possess exact, 
deterministic analytics based on server logs and stream requests. Forcing these highly 
accurate deterministic digital metrics into an antiquated, sample-based statistical 
framework designed for linear broadcast is technologically regressive and practically 
impossible and as such, should be best left to rating agencies. Further, all relevant 
players should remain entirely free to inter-alia utilize global digital measurement 
standards without mandatory regulatory integration or oversight. 

Without prejudice to the foregoing, it is respectfully submitted that the issue of 
whether television rating constitutes a "telecommunication service" already stands 
conclusively determined by the Hon'ble TDSAT in Bennett Coleman & Co. ltd. vs. BARC 

(B.P. No. 612 of 2020), wherein it was categorically held that the activities undertaken 
by BARC in relation to television audience measurement do not fall within the ambit of 
telecommunication services. In view of the above, once audience measurement is held 
to be outside the scope of "telecommunication services," the same necessarily falls 
beyond the regulatory domain of TRAI under Section 11 of the TRAI Act. It is also 
respectfully submitted that the new ratings guidelines dated 27.03.2026 referred to in 
the Consultation Paper also exclude TRAl's oversight on ratings related issues and that 
MlB's reference too excludes consideration of ratings related issues by TRAI. 

Future Considerations and Hybrid Models (014 & 015). 

Q14. Considering the scenario wherein application providers provisioning ALTO 
services may adopt a hybrid business model offering free and/or paid services, 
stakeholder comments are invited on how such services should be subject to the 
regulatory framework, particularly with respect to tariff, interconnection and quality 
of service aspects. Please provide your comments with justification. 

Response: ALTD services should not be subjected to any such regulations under the 
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Telecommunications Act and/or TRAI Act. Whether a digital application utilizes a free 
and/or paid, or a hybrid model is a purely commercial. strategy. Imposing traditional 
DPO-style interconnection or tariff mandates on Internet software applications is 
unprecedented and would destroy the unit economics of the Indian digital streaming 
sector, driving away investments, players and ultimately will not be in consumers 
interests. As such, these aspects do not warrant interference and ought to be left to 
market forces. 

QlS. Whether there are other issues (such as channel positioning on home screen, 
EPGs, revenue sharing, interconnection agreements including marketing and 
placement agreements, etc.), not specifically covered in this consultation paper, 
which may be relevant for consideration while formulating the regulatory framework 
for ALTO services? Stakeholders are also requested to share relevant international 
best practices or regulatory approaches, if any, along with appropriate justification. 

Response: Electronic Programme Guides (EPGs), Ul/UX design, channel or content 
positioning, and search algorithms on smart TV applications are proprietary software 
features protected by intellectual property and copyright laws. Unlike a monopolistic 
cable set-top box, an ALTO app is just one of the numerous applications a user can 
choose to download and open. Mandating UI design, dictating algorithmic prominence, 
or interfering in agreements between app developers and content owners is an 
extreme measure inter-alia impinging on the freedom of contract and has no basis 
whatsoever. As such, these aspects do not warrant interference and ought to be left to 
market forces. 

*** 
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Network18 Media & Investment’s (Network18) additional counter-comments to 
comments on TRAI’s Consultation Paper regarding Formulation of a Regulatory 
Framework for Application-Based Linear Television (ALTD) Services (including FAST 
Services) dated April 6/ 2026 (Consultation Paper). 

Preliminary Submissions. 

͐.	Ù Ͱ͖͈͖̈́ι̞͑ ̦͑ ͑ϿϠ C̦̞͈͖̗͑ι̦̞͑̂ ͰίϠ̈́ ͈͈͖̂ϠϚ ̦̞ Á̗̈́̂ ͕/ ̻͕͑͑/ ι̞Ϛ ̞̂ ͩ̂Ϡͫ ̦Ϸ ͑ϿϠ 
ϔ̦̝̝Ϡ̞͈͑ ͈͖ϒ̝̂͑͑ϠϚ ϒͱ ϷϠͫ ̈́Ϡ͈̦̞́ϚϠ͈̈́ ̞̂ ͈͖̦́́̈́͑ ̦Ϸ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ / ̈́Ϡϸ͖̗ι̦͑̈́ͱ 
Ϸ̈́ι̝Ϡ̦ͫ̈́̓ Ϸ̦̈́ Á̗́̂ϔι̦̞͑̂-ϒι͈ϠϚ L̞̂Ϡΐ ͿϠ̗Ϡ͈̦̞ͩ̂̂ D͈̂͑̈́̂ϒ͖̦̞͑̂ (ALTD) ι̞Ϛ F̈́ϠϠ AϚ-
ͷ͖̦́́̈́͑ϠϚ ͷ͑̈́Ϡι̝̞̂ϸ ͿϠ̗Ϡ͈̦̞ͩ̂̂ (FAST) ͈Ϡ̈́ͩ̂ϔϠ͈ (Responders)/ NϠ̦͑ͫ̈́̓͐͗ ̈́Ϡ̂͑Ϡ̈́ι͑Ϡ͈ 
͈̂͑ ́̈́Ϡ̗̝̞̂̂ΐͱ ϔ̦͖̞͑Ϡ̈́-ϔ̦̝̝Ϡ̞͈͑ ι̞Ϛ ̦́̈́ͩ̂ϚϠ͈ ͑ϿϠ͈Ϡ ιϚϚ̦̞̂͑̂ι̗ ϔ̦͖̞͑Ϡ̈́-ϔ̦̝̝Ϡ̞͈͑ 
̦͑ ̦̦͈́́Ϡ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ Ϸ̦̈́ ALͿD/FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈. ΚϠ 
Ͽ͖̝ϒ̗ͱ ̈́Ϡ͖̓Ϡ͈͑ ͑Ͽι͑ ̦͖̈́ ́̈́Ϡ̗̝̞̂̂ΐͱ ϔ̦͖̞͑Ϡ̈́-ϔ̦̝̝Ϡ̞͈͑ ͫϿ̂ϔϿ ΐϠ ̞̦͑ ϒϠ̞̂ϸ 
̈́Ϡ́Ϡι͑ϠϚ Ϸ̦̈́ ͑ϿϠ ͈ἰϠ ̦Ϸ ϔ́Ϡͩ̂͑ͱ ϒϠ ̈́ϠιϚ ι͈ Ϸ̦̝̞̈́̂ϸ ́ΐ͑ ̦Ϸ ͑ϿϠ ́̈́Ϡ͈Ϡ̞͑ ιϚϚ̦̞̂͑̂ι̗ 
ϔ̦͖̞͑Ϡ̈́-ϔ̦̝̝Ϡ̞͈͑. 

͑.	Ù Ö͖́ ́̈́Ϡ̗̝̞̂̂ΐͱ ι̞Ϛ ιϚϚ̦̞̂͑̂ι̗ ϔ̦͖̞͑Ϡ̈́-ϔ̦̝̝Ϡ̞͈͑ ΐϠ ι̝̂ϠϚ ̦͑ͫΐϚ͈ ́̈́Ϡ͈Ϡ̞̈́ͩ̂ϸ ͑ϿϠ 
ϸ̦̈́ͫ͑Ͽ ̦Ϸ I̞Ϛ̂ι’͈  Ϛ̂ϸ̂͑ι̗ ̝ϠϚ̂ι Ϡϔ̦͈ͱ͈͑Ϡ̝ ϒͱ ̦̦͈̞́́̂ϸ ι̞ͱ ̞̂ιϚͩϠ̈́͑Ϡ̞͑ ̈́Ϡϸ͖̗ι̦͑̈́ͱ 
̦ͩϠ̈́̈́ϠιϔϿ ͈̞̂ϔϠ/ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ΐϠ ̦͖͈͑̂ϚϠ ͑ϿϠ ͖́̈́ͩ̂Ϡͫ ̦Ϸ ͑ϿϠ 
͑Ϡ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ ι̞Ϛ ͑̈́ιϚ̦̞̂͑̂ι̗ ϔ̦́ιϚϔι͈̞͑̂ϸ Ϛ͈̂͑̈́̂ϒ͖̦̞͑̂ Ϸ̈́ι̝Ϡ̦͈ͫ̈́̓. 

͒.	Ù ΚϠ ͑ἰϠ ͑Ͽ͈̂ ̦̦͖̞́́̈́͑̂͑ͱ ̦͑ ̈́Ϡ̂͑Ϡ̈́ι͑Ϡ ͑Ͽι͑ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ΐϠ I̞͑Ϡ̞̈́Ϡ͑-ϒι͈ϠϚ 
ί̗́̂ϔι̦̞͑̂ ̗ιͱϠ̈́ ͈Ϡ̈́ͩ̂ϔϠ͈ ͑Ͽι͑ Ϸ͖̞ϔ̦̞͑̂ ̦ͩϠ̈́ ͑ϿϠ ̦́Ϡ̞ I̞͑Ϡ̞̈́Ϡ͑. ͷ͖ϒ̐Ϡϔ̞͑̂ϸ ͑ϿϠ̝ ̦͑ ι 
͑Ϡ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͑̂ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ/̦̈́ ͑̈́ιϚ̦̞̂͑̂ι̗ ϔ̦́ιϚϔι͈̞͑̂ϸ ϔΐ̈́̂ιϸϠ / 
Ϛ͈̂͑̈́̂ϒ͖̦̞͑̂ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ͈̂ ̞̦͑ ͈͖͈͑ι̞̂ιϒ̗Ϡ. I͑ ͈̂ ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ ͑ϿϠ 
Ͱΐ̗̂ι̝Ϡ̞͑ ̞̂͑Ϡ̞̦̞͑̂ι̗̗ͱ ϠͰϔ̗͖ϚϠϚ OͩϠ̈́-͑ϿϠ-Ϳ̦ ́ (OTT) ͈Ϡ̈́ͩ̂ϔϠ͈ Ϸ̦̝̈́ ͑ϿϠ ͈ϔ̦́Ϡ ̦Ϸ ͑ϿϠ 
ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑/ ̻͑͑͒ (Telecommunications Act). A͈ ͈͖ϔϿ ι̞ͱ 
ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ / ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ Ϸ̦̈́ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ͖̞ϚϠ̈́ ͑ϿϠ 
ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑ ̦͖̗ͫϚ ϒϠ ultra vires ι̞Ϛ ϔ̦̞͑̈́ιϚ̂ϔ̦͑̈́ͱ ̦͑ ͑ϿϠ ̗Ϡϸ͈̗̂ι͑̂ͩϠ 
̞̂͑Ϡ̞͑. 

͓.	Ù I͑ ͈̂ ̝̦̂́̈́͑ι̞͑ ̦͑ ̞̦͑Ϡ ͑Ͽι͑ ͑ϿϠ D̈́ιϷ͑ I̞Ϛ̂ι̞ ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͑̂ B̗̗̂/ ̻͑͑͑/ ̞̂̂͑̂ι̗̗ͱ 
ϔ̦̞͑ι̞̂ϠϚ ι̞ ϠͰ̗́̂ϔ̂͑ ̞̂ϔ̗͖͈̦̞̂ ̦Ϸ “OͩϠ̈́-͑ϿϠ-̦͑́ (OͿͿ) ϔ̦̝̝͖̞̂ϔι̦̞͑̂ ͈Ϡ̈́ͩ̂ϔϠ͈” 
ͫ̂͑Ͽ̞̂ ͈̂͑ ϚϠΝ̞̦̞̂͑̂ ̦Ϸ “͑Ϡ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͑̂ ͈Ϡ̈́ͩ̂ϔϠ͈”. AϷ͑Ϡ̈́ ϚϠ͑ι̗̂ϠϚ ͖́ϒ̗̂ϔ 
ϔ̦̞͈͖̗͑ι̦̞͑̂ ι̞Ϛ ͈͑ἰϠϿ̦̗ϚϠ̈́ ϷϠϠϚϒιϔ̓ ͈ϠϠ̞̓̂ϸ ϠͰϔ̗͖͈̦̞̂ ̦Ϸ OͿͿ ͈Ϡ̈́ͩ̂ϔϠ͈/ ͑ϿϠ Ν̞ι̗ 
͑ϠͰ͑ ̦Ϸ ͑ϿϠ ͈͑ι͖͑͑Ϡ ϠͩϠ̞͖͑ι̗̗ͱ ϠͰϔ̗͖ϚϠϚ OͿͿ ͈Ϡ̈́ͩ̂ϔϠ͈. I͑ ͈̂ ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ OͿͿ ͈Ϡ̈́ͩ̂ϔϠ͈ 
ΐϠ “̞Ϡ̦͑ͫ̈́̓-ιϸ̞̦͈͑̂ϔ” ί̗́̂ϔι̦̞͈͑̂ ͑Ͽι͑ ̈́̂ϚϠ ̦̞ ̦͑́ ̦Ϸ ͑ϿϠ I̞͑Ϡ̞̈́Ϡ͑/ ι̞Ϛ ͑Ͽι͑ ̞̦ 
͈́Ϡϔ͖̝͑̈́ ͈̂ ι̗̗̦ϔι͑ϠϚ ̦͑ OͿͿ ͈Ϡ̈́ͩ̂ϔϠ ̦́̈́ͩ̂ϚϠ͈̈́/ ι̞Ϛ ͑ϿϠͱ Ϛ̦ ̞̦͑ ̗ιͱ ΝϒϠ̈́-̦́͑̂ϔ ϔιϒ̗Ϡ͈ 
ι̞Ϛ Ϛ̦ ̞̦͑ ̦͈͈́Ϡ͈͈ ͑ϿϠ “̈́̂ϸϿ͑ ̦Ϸ ͫιͱ” ̦͑ ̞͈̂͑ι̗̗ ̞̂Ϸ̈́ι͈͖͑̈́ϔ͖͑̈́Ϡ. F͖̈́͑ϿϠ /̈́ ͑ϿϠͱ ι̗͈̦ Ϛ̦ 
̞̦͑ ̦́̈́ͩ̂ϚϠ ͈Ϡ̈́ͩ̂ϔϠ͈ ͑Ͽι͑ ϔ̦̝́Ϡ͑Ϡ ͫ̂͑Ͽ ͑Ͽ̦͈Ϡ ̦Ϸ ͿϠ̗Ϡϔ̦̝ ͷϠ̈́ͩ̂ϔϠ Ͱ̦̈́ͩ̂ϚϠ͈̈́ (ͿͷͰ͈) ̦̈́ 
I̞͑Ϡ̞̈́Ϡ͑ ͷϠ̈́ͩ̂ϔϠ Ͱ̦̈́ͩ̂ϚϠ͈̈́ (IͷͰ͈). 

ͰιϸϠ 1 ̦Ϸ 9
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͔. Ĉ̦̞͈ϚϠ̞̈́̂ϸ ͑Ͽι͑ ͑ϿϠ ̗Ϡϸ͈̗̂ι͖͑̈́Ϡ ϔ̦̞͈ϔ̦͖͈̗̂ͱ ̈́Ϡ̝̦ͩϠϚ ι ͈́Ϡϔ̂Νϔ ϔι͑Ϡϸ̦̈́ͱ ̦Ϸ ͈Ϡ̈́ͩ̂ϔϠ 
Ϸ̦̝̈́ ι B̗̗̂ ιϷ͑Ϡ̈́ ͖́ϒ̗̂ϔ ϔ̦̞͈͖̗͑ι̦̞͑̂/ ͑ϿϠ̈́ϠϷ̦̈́Ϡ/ ̂͑ ͈̂ ι ϔ̗Ϡΐ ͈̂ϸ̞ι̗ ̦Ϸ ̗Ϡϸ͈̗̂ι͑̂ͩϠ ̞̂͑Ϡ̞͑ 
̦͑ ϠͰϔ̗͖ϚϠ ͑Ͽι͑ ϔι͑Ϡϸ̦̈́ͱ ̦Ϸ ͈Ϡ̈́ͩ̂ϔϠ Ϸ̦̝̈́ ͑ϿϠ Aϔ͑’͈  ̈́Ϡϸ͖̗ι̦͑̈́ͱ ι̝ϒ̂͑. ͿϿ͈̂ ̞̂͑Ϡ̞͑ ͫι͈ 
Ϸ͖̈́͑ϿϠ̈́ ϔ̦̞Ν̝̈́ϠϚ ϒͱ ͑ϿϠ H̦̞’ϒ̗Ϡ ΄̞̦̞̂ M̞͈̂̂͑Ϡ̈́ A͈Ͽ̞ͫ̂̂ Ηι͈̂Ͽ̞ι /ͩ ͫϿ̦ ͈͑ι͑ϠϚ ͑Ͽι͑ 
“OTT has been regulated by the IT Act of 2000 and continues to be regulated by 
the IT Act. There is no coverage of OTT in the new telecom bill passed by the 
Parliament.”1 A͈ ͈͖ϔϿ/ ̂͑ ͈̂ ̞̦͑ ́Ϡ̝͈͈̈́̂̂ϒ̗Ϡ ̦͑ ̈́ϠιϚ ϒιϔ̓ OͿͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ̞̦̂͑ ͑ϿϠ 
ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑ ι͈ ̂͑ ̦͖̗ͫϚ ̈́Ϡ͈͖̗͑ ̞̂ ϒͱ́ι͈͈̞̂ϸ ̦Ϸ ́ΐ̗̂ι̝Ϡ̞͑ΐͱ ̞̂͑Ϡ̞͑ ι̞Ϛ 
ϠͰϠ̈́ϔ͈̞̂̂ϸ ̦́ͫϠ͈̈́ ͑Ͽι͑ ͑ϿϠ ̗Ϡϸ͈̗̂ι͖͑̈́Ϡ ͈́Ϡϔ̂Νϔι̗̗ͱ ϔϿ̦͈Ϡ ̞̦͑ ̦͑ ϔ̦̞ϷϠ .̈́ 

͕. I͑ ͈̂ ι̗͈̦ ́Ϡ̞̈́͑̂Ϡ̞͑ ̦͑ ̞̦͑Ϡ ͑Ͽι͑ ͑ϿϠ G̦ͩϠ̞̝̈́Ϡ̞͑ (MϠ̂͑Π ι̞Ϛ MIB) ͈ϠϠ͈̓ ̦͑ ̈́Ϡϸ͖̗ι͑Ϡ 
̦̞̗̞̂Ϡ ϔ̦̞͑Ϡ̞͑ ϔ̦̝́̈́ϠϿϠ̞͈̂ͩϠ̗ͱ ͖̞ϚϠ̈́ ͑ϿϠ I̞Ϸ̦̝̈́ι̦̞͑̂ ͿϠϔϿ̞̦̗̦ϸͱ Aϔ͑/ ̻̻̻͑ (IͿ Aϔ͑) 
ι̞Ϛ ͑ϿϠ I̞Ϸ̦̝̈́ι̦̞͑̂ ͿϠϔϿ̞̦̗̦ϸͱ (I̞͑Ϡ̝̈́ϠϚ̂ΐͱ Ĝ͖ϚϠ̗̞̂Ϡ͈ ι̞Ϛ D̂ϸ̂͑ι̗ MϠϚ̂ι E͑Ͽ̂ϔ͈ 
C̦ϚϠ) ͳ͖̗Ϡ͈/ ̻͑͑͐ (IͿ ͳ͖̗Ϡ͈/ ̻͑͑͐)/ ͫϿ̂ϔϿ ι̗͈̦ ͈Ͽ̦͈ͫ ͑Ͽι͑ ͑ϿϠ̈́Ϡ ͈̂ ̞̦ ‘̈́Ϡϸ͖̗ι̦͑̈́ͱ 
ͩιϔ͖͖̝’ ι͈ ̦̞ͫ̈́ϸ̗ͱ ι͈͈͖̝ϠϚ ̞̂ ͑ϿϠ C̦̞͈͖̗͑ι̦̞͑̂ ͰίϠ̈́ ι̞Ϛ ϒͱ ϷϠͫ ͳϠ͈̦̞́ϚϠ͈̈́ ̞̂ 
͑ϿϠ̂̈́ ϔ̦̝̝Ϡ̞͈͑ ι͈ ͖͈̐͑̂Νϔι̦̞͑̂ Ϸ̦̈́ ̞Ϡͫ ͈Ϡϔ̦͑̈́ι̗ ̞̂͑Ϡ̈́ͩϠ̞̦̞͑̂. NϠͩϠ̈́͑ϿϠ̗Ϡ͈͈/ ι 
“̈́Ϡϸ͖̗ι̦͑̈́ͱ ͩιϔ͖͖̝” ̦͖̗ͫϚ ϒͱ ͈̂͑Ϡ̗Ϸ ̞̦͑ ͖͈̐͑̂Ϸͱ Ϸ̦̈́ϔϠ Ν̞͑͑̂ϸ ̦Ϸ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ 
͖̞ϚϠ̈́ ͑ϿϠ ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑ ̦̈́ ϔ̞́̂ϸ̞̂ϸ ͑ϿϠ̝ ͖̞ϚϠ̈́ ͿͳAI’͈  ͖͈̐̈́̂Ϛ̂ϔ̦̞͑̂. 

͖. I͑ ͈̂ ̈́Ϡ͈́Ϡϔ͑Ϸ͖̗̗ͱ ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ ͑ϿϠ ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑ ͈̂ ϚϠ͈̂ϸ̞ϠϚ ̦͑ ̈́Ϡϸ͖̗ι͑Ϡ 
͑ϿϠ ϔΐ̈́̂Ϡ̈́ ̦Ϸ ι ̝Ϡ͈͈ιϸϠ ̦̈́ ϔ̦̞͑Ϡ̞͑/ ι̞Ϛ ̞̦͑ ͑ϿϠ ι͖͑Ͽ̦̈́ ̦̈́ ͖́ϒ̗͈̂ϿϠ̈́ ̦Ϸ ͑ϿϠ ̝Ϡ͈͈ιϸϠ/ 
̦̈́ ϔ̦̞͑Ϡ̞͑. Ϳ̦  ̗̗͖͈̂͑̈́ι͑Ϡ – ͫϿϠ̞ ι ́Ϡ͈̦̞̈́ ͈Ϡ̞Ϛ͈ ι̞ Ϡ̝ι̗̂ ̦̈́ ͈͑̈́Ϡι̝͈ ι ̝̦ͩ̂Ϡ/ ͑ϿϠ 
͑Ϡ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͑̂ ͈Ϡ̈́ͩ̂ϔϠ ϒϠ̞̂ϸ ͖͈ϠϚ ͈̂ ͑ϿϠ ͖̞ϚϠ̗̈́ͱ̞̂ϸ ̞Ϡ̦͑ͫ̈́̓ ιϔϔϠ͈͈ ϒϠ̞̂ϸ 
̦́̈́ͩ̂ϚϠϚ ϒͱ ͑ϿϠ̂̈́ IͷͰ / ͿͷͰ (̂.Ϡ./ ͑ϿϠ ϔΐ̈́̂Ϡ̈́)/ ι̞Ϛ ͑Ͽι͑ ͑ϿϠ Ϡ̝ι̗̂ ̦̈́ ͑ϿϠ ̝̦ͩ̂Ϡ ͈̂͑Ϡ̗Ϸ/ 
ϚϠ̗̂ͩϠ̈́ϠϚ ͩ̂ι ι̞ ί́/ ͈̂ ι ϔ̦̞͑Ϡ̞͑ ̦́̈́Ϛ͖ϔ͑. Ϳ̦  ̈́Ϡϸ͖̗ι͑Ϡ ͑ϿϠ ί́ ͖͈ϠϚ ̦͑ ͈Ϡ̞Ϛ Ϡ̝ι̗̂ ̦̈́ 
̝ἰϠ ι ̝̦ͩ̂Ϡ ιͩι̗̂ιϒ̗Ϡ ͖̞ϚϠ̈́ ͑ϿϠ ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑ ̦͖̗ͫϚ ϒϠ ἰ̞̂ ̦͑ 
̈́Ϡϸ͖̗ι̞͑̂ϸ ι ϒ̦̦̓ ͖́ϒ̗͈̂ϿϠ̈́ ͖̞ϚϠ̈́ ͑ϿϠ ̗ι͈ͫ ϸ̦ͩϠ̞̞̈́̂ϸ ͑ϿϠ ͖͑̈́ϔ̓ ϔ̦̝́ι̞ͱ ͑Ͽι͑ ϚϠ̗̂ͩϠ͈̈́ 
͑ϿϠ ϒ̦̦͈̓. 

͗. ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ̦́Ϡ̈́ι͑Ϡ ι͑ ͑ϿϠ ͈̦Ϸ͑ͫΐϠ/ί̗́̂ϔι̦̞͑̂ ̗ιͱϠ .̈́ ΄̞̗̂̓Ϡ ͑̈́ιϚ̦̞̂͑̂ι̗ 
DͰO͈/ ͑ϿϠͱ Ϛ̦ ̞̦͑ ̦̞ͫ/ ̝ι̞ιϸϠ/ ̦̈́ ϔ̦̞̦̗͑̈́ ́Ͽͱ͈̂ϔι̗ ϔΐ̈́̂ιϸϠ ̞̂Ϸ̈́ι͈͖͑̈́ϔ͖͑̈́Ϡ/ 
͈́Ϡϔ͖̝͑̈́/ ̦̈́ ͈ι͑Ϡ̗̗̂͑Ϡ ͑̈́ί̞͈̦̞ϚϠ͈̈́. Í̝̦͈̞̂ϸ ̞̂Ϸ̈́ι͈͖͑̈́ϔ͖͑̈́Ϡ-ϔϠ̞͑̈́̂ϔ ̦ϒ̗̂ϸι̦̞͈͑̂ 
(Ϡ̞͑̈́ͱ ϷϠϠ͈/ ̞Ϡ͑ ̦ͫ̈́͑Ͽ/ ϒἰ̞ ϸ͖ΐι̞͑ϠϠ͈) ̦̞ Ϛ̂ϸ̂͑ι̗ ί̗́̂ϔι̦̞͈͑̂ ̗̗ͫ̂ ϔ̈́Ϡι͑Ϡ 
̞͈͖̝̦͖̞̂̈́͑ιϒ̗Ϡ Ϡ̞͑̈́ͱ ι̞Ϛ ϔ̦̞̞͖͑̂̂͑ͱ ϒΐ̈́̂Ϡ͈̈́ Ϸ̦̈́ ι̗̗ ͈͑ἰϠϿ̦̗ϚϠ͈̈́ Ϡ͈́Ϡϔ̂ι̗̗ͱ ͈͑ΐ͖͈͑́ 
ι̞Ϛ Ϛ̂ϸ̂͑ι̗ Ϡ̞͑̈́Ϡ́̈́Ϡ̞Ϡ͖͈̈́. F͖̈́͑ϿϠ /̈́ ́ ̈́Ϡ͈ϔ̈́̂́͑̂ͩϠ ̈́ Ϡϸ͖̗ι̦̞͈͑̂ ̦ ̞ ́ I/΄Ο/ EͰG ϚϠ͈̂ϸ̞/ ι̞Ϛ 
͈ϠΐϔϿ ι̗ϸ̦̈́̂͑Ͽ̝͈ ̗̗ͫ̂ ͈͑̂ΞϠ ͑ϿϠ ϔ̦̝̝Ϡ̈́ϔ̂ι̗ ιϸ̗̂̂͑ͱ ̞̂ϿϠ̈́Ϡ̞͑ ̦͑ ͈͖ϔϿ ͈Ϡ̈́ͩ̂ϔϠ͈/ ͫϿ̂ϔϿ 
̦͖ϸϿ͑ ̞̦͑ ϒϠ ̞̂͑Ϡ̈́ϷϠ̈́ϠϚ ͫ̂͑Ͽ. 

͘. ͿϿϠ ̝Ϡ̈́Ϡ Ϸιϔ͑ ͑Ͽι͑ ι͖Ϛ̦̂-͈͖ͩ̂ι̗ ϔ̦̞͑Ϡ̞͑ ̝ιͱ ϒϠ Ϛ͈͈̂Ϡ̝̞̂ι͑ϠϚ ͑Ͽ̦͖̈́ϸϿ ̝͖̗̗͑̂́Ϡ 
͑ϠϔϿ̞̦̗̦ϸ̂ϔι̗ ̝ϠϚ͖̝͈̂ ϔι̞̞̦͑ ̈́Ϡ͈͖̗͑ ̞̂ ι ϔ̦̞ϔ̗͖͈̦̞̂ ͑Ͽι͑ ι̗̗ ͈͖ϔϿ ̝̦ϚϠ͈ ̦Ϸ 
ϠͰ̗̦́̂͑ι̦̞͑̂ ̝͖͈͑ ̞ϠϔϠ͈͈ΐ̗̂ͱ ϒϠ ͈͖ϒ̐Ϡϔ͑ϠϚ ̦͑ ̂ϚϠ̞͑̂ϔι̗ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ/̦̈́ 

1 Ͽ͈͑͑́0//Ϡϔ̦̞̦̝̂ϔ̝͑̂Ϡ͈.̞̂Ϛ̂ι̝͑̂Ϡ͈.ϔ̦̝/̞̂Ϛ͖͈͑̈́ͱ/͑Ϡ̗Ϡϔ̦̝/͑Ϡ̗Ϡϔ̦̝-̞Ϡ͈ͫ/̦ ͑͑-̞̦͑-͖̞ϚϠ̈́-ι̝ϒ̂͑-̦Ϸ-͑Ϡ̗Ϡϔ̦̝-
ϒ̗̗̂-ι͈Ͽ̞ͫ̂̂-ͩι͈̂Ͽ̞ιͫ/ΐ͑̂ϔ̗Ϡ͈Ͽ̦ͫ/̻͕͓͕͐͑͑͑͑.ϔ̝͈ 
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̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ̞̂ϔ̗͖Ϛ̞̂ϸ ́ ̈́̂ϔ̞̂ϸ ͈͖͑̈́ϔ͖͑̈́Ϡ͈/ ̞̂͑Ϡ̈́ϔ̦̞̞Ϡϔ̦̞͑̂ Ϸ̈́ι̝Ϡ̦͈ͫ̈́̓/ ͑ΐ̂Λ 
̦ϒ̗̂ϸι̦̞͈͑̂ ̦̈́ Ϡϔ̦̞̦̝̂ϔ ̈́Ϡϸ͖̗ι̦̞͑̂. ͿϿϠ ̝̦ϚϠ ̦Ϸ Ϛ͈͈̂Ϡ̝̞̂ι̦̞͑̂ ̞̂ϔ̗͖Ϛ̞̂ϸ 
͑ϠϔϿ̞̦̗̦ϸ̂ϔι̗ ΐϔϿ̂͑Ϡϔ͖͑̈́Ϡ/ ̝ΐ̓Ϡ͑ Ϡϔ̦͈ͱ͈͑Ϡ̝/ ι͖Ϛ̂Ϡ̞ϔϠ ϒϠϿι̦ͩ̂ /̈́ ϔ̦̝́Ϡ͑̂͑̂ͩϠ 
ϔ̦̞Ϛ̦̞͈̂͑̂ ι̞Ϛ ͖ ̞ϚϠ̗̈́ͱ̞̂ϸ Ϡϔ̦̞̦̝̂ϔ ̝ ̦ϚϠ̗ ̝ ιͱ Ϛ̂ΛϠ̈́ ͈ ͖ϒ͈͑ι̞͑̂ι̗̗ͱ/ ͫ Ͽ̂ϔϿ ϔι̞̞̦͑ ϒϠ 
̗̦͈͑ ͈̂ϸϿ͑ ̦Ϸ. Ć̦ͱ̈́̂ϸϿ͑ ̗ιͫ ͈̂͑Ϡ̗Ϸ ̈́Ϡϔ̦ϸ̞̂ͻϠ͈ ͑Ͽι͑ ͑ϿϠ ̦̞ͫϠ̈́ ̦Ϸ ι̞ ̞̂͑Ϡ̗̗Ϡϔ͖͑ι̗ ̦́̈́́Ϡ̈́͑ͱ 
̈́̂ϸϿ͑ ͈̂ Ϡ̞̗͑̂͑ϠϚ ̦͑ ϔ̦̝̝Ϡ̈́ϔ̂ι̗̗ͱ ϠͰ̗̦́̂͑ Ϛ̂ΛϠ̈́Ϡ̞͑ ϷιϔϠ͈͑ ι̞Ϛ ̞ͫ̂Ϛ̦͈ͫ ̦Ϸ 
Ϛ͈͈̂Ϡ̝̞̂ι̦̞͑̂ ̦Ϸ ͑ϿϠ ͈ι̝Ϡ ̦ͫ̈́̓ ̞̂ Ϛ͈̞̂͑̂ϔ͑ ̝ι̞̞Ϡ͈̈́ ι̞Ϛ ͑Ͽ̦͖̈́ϸϿ Ϛ͈̞̂͑̂ϔ͑ ̗̂ϔϠ̞͈̞̂ϸ 
ι̞Ϛ ϔ̦̝̝Ϡ̈́ϔ̂ι̗ ΐ̈́ι̞ϸϠ̝Ϡ̞͈͑. 

̻͐.	Ù I͑ ͈̂ ̈́Ϡ͈́Ϡϔ͑Ϸ͖̗̗ͱ ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ Ϛ͈͈̂Ϡ̝̞̂ι̦̞͑̂ ι̞Ϛ ϔ̦̝̝Ϡ̈́ϔ̂ι̗ ϠͰ̗̦́̂͑ι̦̞͑̂ ̦Ϸ 
ι͖Ϛ̦͈͖̂ͩ̂ι̗ ̦͈ͫ̈́̓ ͈̂ Ϸ͖̞Ϛι̝Ϡ̞͑ι̗̗ͱ ϸ̦ͩϠ̞̈́ϠϚ ϒͱ ͑ϿϠ Ć̦ͱ̈́̂ϸϿ͑ Aϔ͑/ ͔͖͐͘/ ͫϿ̂ϔϿ 
̈́Ϡϔ̦ϸ̞̂ͻϠ͈ ϔ̦́ͱ̈́̂ϸϿ͑ ι͈ ι ϒ͖̞Ϛ̗Ϡ ̦Ϸ Ϛ͈̞̂͑̂ϔ͑ ι̞Ϛ ͩι̗͖ιϒ̗Ϡ ̦́̈́́̈́̂Ϡ͑ΐͱ ̈́̂ϸϿ͈͑ ͩϠ͈̞͑̂ϸ ̞̂ 
͑ϿϠ ̦ ̞ͫϠ̈́ ̦ ̈́ ̗ ιͫϷ͖̗ ϠͰ̗̦́̂͑Ϡ̈́ ̦ Ϸ ͑ ϿϠ ͫ ̦̈́̓. ͿϿϠ ͈ ͑ι͖̦͑͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ̂ ͈͑Ϡ̗Ϸ ϔ̦̞͑Ϡ̝̗́ι͑Ϡ͈ 
͑Ͽι͑ ϔ̦́ͱ̈́̂ϸϿ͑ϠϚ ι͖Ϛ̦͈͖̂ͩ̂ι̗ ̦͈ͫ̈́̓ ̝ιͱ ϒϠ ϔ̦̝̝Ϡ̈́ϔ̂ι̗̗ͱ ϠͰ̗̦́̂͑ϠϚ ͑Ͽ̦͖̈́ϸϿ ̝͖̗̗͑̂́Ϡ 
Ϛ͈̞̂͑̂ϔ͑ ̝̦ϚϠ͈ ι̞Ϛ ̞ͫ̂Ϛ̦͈ͫ ̦Ϸ Ϛ͈͈̂Ϡ̝̞̂ι̦̞͑̂ ̞̂ϔ̗͖Ϛ̞̂ϸ ͑ϿϠι͑̈́̂ϔι̗ ϠͰϿ̂ϒ̦̞̂͑̂/ 
͈ι͑Ϡ̗̗̂͑Ϡ ϔ̦́ιϚϔι͈̞͑̂ϸ/ ϔιϒ̗Ϡ Ϛ͈̂͑̈́̂ϒ͖̦̞͑̂/ DͿH Ϛ͈͈̂Ϡ̝̞̂ι̦̞͑̂/ IͰͿΗ ͈ͱ͈͑Ϡ̝͈/ OͿͿ 
͈͑̈́Ϡι̝̞̂ϸ/ Ϛ̂ϸ̂͑ι̗ Ϛ͈͈̂Ϡ̝̞̂ι̦̞͑̂ ι̞Ϛ ̦͑ϿϠ̈́ Ϡ̦̗̞ͩͩ̂ϸ ͑ϠϔϿ̞̦̗̦ϸ̂ϔι̗ ̝ϠϚ͖̝͈̂. ͿϿϠ 
ϔ̦́ͱ̈́̂ϸϿ͑ ̗ ιͫ ̈́ Ϡϔ̦ϸ̞̂ͻϠ͈ ͑ Ͽι͑ ͑ ϿϠ ̦ ̞ͫϠ̈́ ̦ Ϸ ͑ ϿϠ ͫ ̦̈́̓ ̂ ͈ Ϡ̞̗͑̂͑ϠϚ ͑ ̦ ϔ̦̝̝Ϡ̈́ϔ̂ι̗̗ͱ ϠͰ̗̦́̂͑ 
Ϛ̂ΛϠ̈́Ϡ̞͑ Ϛ͈͈̂Ϡ̝̞̂ι̦̞͑̂ ̞ͫ̂Ϛ̦͈ͫ ͑Ͽ̦͖̈́ϸϿ Ϛ͈̞̂͑̂ϔ͑ ͑ϠϔϿ̞̦̗̦ϸ̂ϔι̗/ ϔ̦̝̝Ϡ̈́ϔ̂ι̗ ι̞Ϛ 
̗̂ϔϠ̞͈̞̂ϸ ΐ̈́ι̞ϸϠ̝Ϡ̞͈͑ ϚϠ́Ϡ̞Ϛ̞̂ϸ ͖̦̞́ ͑ϿϠ ̞ι͖͑̈́Ϡ ̦Ϸ ͑ϿϠ ̗́ι͑Ϸ̦̝̈́/ ̝ΐ̓Ϡ͑ 
ϔ̦̞Ϛ̦̞͈̂͑̂ ι̞Ϛ ̞̂͑Ϡ̞ϚϠϚ ι͖Ϛ̂Ϡ̞ϔϠ. 

Summary of Responders’ comments and our counter-comments thereto. 

Jurisdictional Conflict (Telecommunications Act & TRAI Act vs. IT Act). 

͐͐.	Ù ͳϠ͈̦̞́ϚϠ͈̈́ ͈ϠϠ̞̓̂ϸ ι̞ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ Ϸ̦̈́ ALͿD / FAͷͿ 
͈Ϡ̈́ͩ̂ϔϠ͈ ϿιͩϠ ͑ϿϠ̝͈Ϡ̗ͩϠ͈ ϔ̦̞ϔϠϚϠϚ ͑Ͽι͑ ͑ϿϠ͈Ϡ ̗́ι͑Ϸ̦̝͈̈́ ΐϠ ϔ̦ͩϠ̈́ϠϚ ͖̞ϚϠ̈́ ͑ϿϠ IͿ 
Aϔ͑ ι̞Ϛ IͿ ͳ͖̗Ϡ͈ ̻͑͑͐ Ϸ̈́ι̝ϠϚ ͑ϿϠ̈́Ϡ͖̞ϚϠ .̈́ ͿϿ͈̂ ιϚ̝͈͈̦̞̂̂ Ͽ̂ϸϿ̗̂ϸϿ͈͑ ι Ϸ͖̞Ϛι̝Ϡ̞͑ι̗ 
ϔ̦̞͑̈́ιϚ̂ϔ̦̞͑̂ ̂.Ϡ./ ϚϠ̝ι̞Ϛ̞̂ϸ ͑Ͽι͑ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ϒϠ ϔ̦͖́ϸϿ͑ ͖̞ϚϠ̈́ ͿͳAI’͈  
ϔ̦́ιϚϔι͈̞͑̂ϸ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ͈̂ ιϚ̝̂͑͑ϠϚ̗ͱ ̞̂ϔ̦̞͈͈̂͑Ϡ̞͑ ͫ̂͑Ͽ ι̞Ϛ ultra vires ϒ̦͑Ͽ ͑ϿϠ 
ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑ ι̞Ϛ ͑ϿϠ ͿͳAI Aϔ͑. I͑ ̝ιͱ ϒϠ ̞̦͑ϠϚ ͑Ͽι͑ ͑Ͽ͈̂ ͈̂ ι̗͈̦ ͑ϿϠ 
ϔ̦̞͈͈̂͑Ϡ̞͑ ̦͈̦̞́̂͑̂ ̦Ϸ ͑ϿϠ G̦ͩϠ̞̝̈́Ϡ̞͑ (MϠ̂͑Π ι̞Ϛ MIB) ͑Ͽι͑ ͑̈́ι̞͈̝͈͈̦̞̂̂ ̦Ϸ ϔ̦̞͑Ϡ̞͑ 
̦ͩϠ̈́ ͑ϿϠ I̞͑Ϡ̞̈́Ϡ͑ ͈̂ ϔ̦ͩϠ̈́ϠϚ ͖̞ϚϠ̈́ ͑ϿϠ I̞Ϸ̦̝̈́ι̦̞͑̂ ͿϠϔϿ̞̦̗̦ϸͱ Aϔ͑. 

Stifling Innovation and Anti-Competitive Structures. 

͐͑.	Ù O̞ ̦̞Ϡ Ͽι̞Ϛ/ ͳϠ͈̦̞́ϚϠ͈̈́ ϿιͩϠ ιϔ̞̦̗̓ͫϠϚϸϠϚ ͑Ͽι͑ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ΐϠ ̦Ϸ 
Ϛ̂ΛϠ̈́Ϡ̞͑ ͑ͱ́Ϡ͈ ι̞Ϛ ͑Ͽι͑ ϒ͖͈̞̂Ϡ͈͈Ϡ͈ ϿιͩϠ ϚϠΝ̞ϠϚ ͑ϿϠ̂̈́ ͈Ϡ̈́ͩ̂ϔϠ͈ Ϛ̂ΛϠ̈́Ϡ̞̗͑ͱ ͱϠ͑/ ̦̞ ͑ϿϠ 
̦͑ϿϠ̈́ Ͽι̞Ϛ/ ͑ϿϠͱ ͈ϠϠ̓ ̦͑ ̝̦͈̂́Ϡ ι̞ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ (ͫ̂͑Ͽ ι 
̝ι̞Ϛι̦͑̈́ͱ MͳͰ / DͳͰ-ϒι͈ϠϚ ϒ͖͈̞̂Ϡ͈͈ ̝̦ϚϠ̗) ̦̞ ι̗̗ Ϡ̞͑̂͑̂Ϡ͈ ̂̈́̈́Ϡ͈́Ϡϔ͑̂ͩϠ ̦Ϸ 
Ϛ̂ΛϠ̈́Ϡ̞ϔϠ ̞̂ ̞ι͖͑̈́Ϡ ̦Ϸ ͈Ϡ̈́ͩ̂ϔϠ͈. ͿϿ͈̂ ι͑͑Ϡ̝́͑ ̦͑ ͈Ͽ̦ϠϿ̦̞̈́ Ϛ̂ͩϠ͈̈́Ϡ Ϛ̂ϸ̂͑ι̗ ̝̦ϚϠ̗͈ ̞̦̂͑ 
͑ϿϠ ̗Ϡϸιϔͱ ̝̦̗Ϛ ̦Ϸ D͈̂͑̈́̂ϒ͖̦̞͑̂ Ͱ̗ι͑Ϸ̦̝̈́ ÓϠ̈́ι̦͈͑̈́ (DͰO͈) ͈̂ ̝̂́Ϡ̝͈͈̈́̂̂ϒ̗Ϡ. F͖̈́͑ϿϠ /̈́ 
̞̂ ͑ϿϠ̂̈́ ͻϠι̗ ̦͑ ϔ̞́̂ϸ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ͖̞ϚϠ̈́ ι̞ ̦̞Ϡ̦͖͈̈́ ι̞Ϛ ̈́Ϡ͈͑̈́̂ϔ͑̂ͩϠ ̈́Ϡϸ͖̗ι̦͑̈́ͱ 
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̞Ϡ͑/ ϔϠ̈́͑ι̞̂ ͳϠ͈̦̞́ϚϠ͈̈́ ϿιͩϠ ̦̦͈́̈́́ϠϚ ̝Ϡΐ͈͖Ϡ͈ ͑Ͽι͑ ̦͖̗ͫϚ ϠΛϠϔ͑̂ͩϠ̗ͱ Ϛ͈̝̂ι̞̗͑Ϡ 
ϠͰ͈̞̂͑̂ϸ ̝̦ϚϠ̗͈ ̦͑ ͈͖̂͑ DͰO͈. F̦̈́ ̞͈̂͑ι̞ϔϠ/ ͳϠ͈̦̞́ϚϠ͈̈́ ϿιͩϠ inter-alia ̦̦͈́̈́́ϠϚ ι 
͈͑ϠϠ́ Ϡ̞͑̈́ͱ ϷϠϠ Ϸ̦̈́ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈/ ͫϿ̂ϔϿ ͈̂ Ϡϔ̦̞̦̝̂ϔι̗̗ͱ ́Ϡ̈́ͩϠ͈̈́Ϡ/ ι͈ ̂͑ 
́Ϡ̞ι̗̂ͻϠ͈ ͑ϠϔϿ̞̦̗̦ϸ̂ϔι̗ ϠΛ̂ϔ̂Ϡ̞ϔͱ ͈̦̗Ϡ̗ͱ ̦͑ ̦́̈́͑Ϡϔ͑ ̗Ϡϸιϔͱ ϒ͖͈̞̂Ϡ͈͈ ̝̦ϚϠ̗͈. 
ͷ̝̗̂̂ΐ̗ͱ/ ͈̦̝Ϡ ϿιͩϠ ̦̦͈́̈́́ϠϚ ͑Ͽι͑ ̞̂͑Ϡ̈́ϔ̦̞̞Ϡϔ̦̞͑̂ ̈́Ϡϸ͖̗ι̦̞͈͑̂/ ͑ΐ̂Λ ̦̈́ϚϠ͈̈́/ Ͳ͖ι̗̂͑ͱ 
̦Ϸ ͷϠ̈́ͩ̂ϔϠ (Ͳ̦ͷ) ̈́Ϡϸ͖̗ι̦̞͈͑̂/ ι̞Ϛ ̈́Ϡϸ͈̂͑Ϡ̈́ ̦Ϸ ̞̂͑Ϡ̈́ϔ̦̞̞Ϡϔ̦̞͑̂ ιϸ̈́ϠϠ̝Ϡ̞͈͑ ̈́Ϡϸ͖̗ι̦̞͈͑̂ 
͈Ͽ̦͖̗Ϛ ϒϠ ί̗́̂ϠϚ ̦͑ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈. ͿϿϠ͈Ϡ ΐϠ ϚϠ͈̂ϸ̞ϠϚ Ϸ̦̈́ ͑̈́ιϚ̦̞̂͑̂ι̗ DͰO 
̦ΛϠ̞̈́̂ϸ͈/ ι̞Ϛ DͰO͈ ΐϠ Ϸ͖̗̗ͱ ιͫΐϠ ͑Ͽι͑ Ϛ̦̞̂ϸ ͈̦ ̦͖̗ͫϚ Ϛ̈́̂ͩϠ Ϛ̂ϸ̂͑ι̗ ̗́ιͱϠ͈̈́ ̦͖͑ ̦Ϸ ͑ϿϠ 
̝ΐ̓Ϡ͑/ ͖̗̝͑̂ι͑Ϡ̗ͱ ϔ̈́Ϡι̞͑̂ϸ ι ϒϠ̞ϠΝ͑ ͈̦̗Ϡ̗ͱ Ϸ̦̈́ ͑̈́ιϚ̦̞̂͑̂ι̗ DͰO͈. 

Regulatory Parity / Level Playing Field. 

͐͒.	Ù FϠͫ ͳϠ͈̦̞́ϚϠ͈̈́ ϿιͩϠ ϔ̦̝̝Ϡ̞͑ϠϚ ̞̂ϔ̦̈́̈́Ϡϔ̗͑ͱ ͑Ͽι͑ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ͈Ͽ̦͖̗Ϛ ϒϠ 
͈͖ϒ̐Ϡϔ͑ ̦͑ ͑ϿϠ ͈ι̝Ϡ ͖̗̈́Ϡ͈ ̦͑ ́̈́ϠͩϠ̞͑ ͑ϿϠ ϚϠϔ̗̞̂Ϡ ̦Ϸ ͑ϿϠ DͿH / Cιϒ̗Ϡ ̞̂Ϛ͖͈͑̈́ͱ. I̞ ͑Ͽ͈̂ 
̈́ϠϸΐϚ/ ̂͑ ͈̂ ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝͈̈́ ΐϠ ̞̦͑ ϔ̦̝́ΐιϒ̗Ϡ. F͖̈́͑ϿϠ /̈́ DͰO͈ 
ϒϠ̞ϠΝ͑ Ϸ̦̝̈́ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϡ̞̗͑̂͑Ϡ̝Ϡ̞͈͑ ̗̂̓Ϡ ͈́Ϡϔ͖̝͑̈́ ιϔϔϠ͈͈ ι̞Ϛ ̈́̂ϸϿ͑ ̦Ϸ ͫιͱ/ ͫϿϠ̈́Ϡι͈ 
ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ̦́Ϡ̈́ι͑Ϡ ͫ̂͑Ͽ̦͖͑ ͈͖ϔϿ ̗́̈́̂ͩ̂ϠϸϠ͈ ̦̞ ͑ϿϠ ̦̗ͩι̗͑̂Ϡ ̦́Ϡ̞ ̞̂͑Ϡ̞̈́Ϡ͑. 
Â͈͈͖̝̞ϸ Ϸ̦̈́ ͑ϿϠ ͈ἰϠ ̦Ϸ ΐϸ͖̝Ϡ̞͑ ι̞Ϛ ͫ̂͑Ͽ̦͖͑ ιϚ̝̞̂͑͑̂ϸ ͑ϿϠ ͈ι̝Ϡ/ ̂Ϸ DͰO͈ ϷιϔϠ 
̈́Ϡϸ͖̗ι̦͑̈́ͱ ϔ͖́ϚϠ̞͈/ ͑ϿϠ̞ ͑ϿϠ ͈̦̗͖̦̞͑̂ ͈̂ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̦̈́ϒϠΐι̞ϔϠ Ϸ̦̈́ ͑ϿϠ ̗Ϡϸιϔͱ ͈Ϡϔ̦͑ /̈́ 
ι̞Ϛ ̞̦͑ ͑ϿϠ ϠͰ́ι̞͈̦̞̂ ̦Ϸ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ̦͑ ̞̞̦̂ͩι͑̂ͩϠ Ϛ̂ϸ̂͑ι̗ ͈Ϡ̈́ͩ̂ϔϠ͈. 

MIB Guidelines. 

͓͐.	Ù I͑ Ͽι͈ ϒϠϠ̞ ϔ̦̝̝Ϡ̞͑ϠϚ ϒͱ ϷϠͫ ͳϠ͈̦̞́ϚϠ͈̈́ ͑Ͽι͑ ͑ϿϠ ϔΐ̈́̂ιϸϠ ̦Ϸ ̗̞̂Ϡΐ ϔϿι̞̞Ϡ̗͈ ̦̞ 
ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝͈̈́ ̦̗ͩ̂ι͑Ϡ͈ ϔϠ̈́͑ι̞̂ ̦͈̦̞͈́̈́ͩ̂̂ ̦Ϸ ͑ϿϠ ΄̗̞̞́̂̓̂ϸ ι̞Ϛ D̦̞̗̞̞ͫ̂̓̂ϸ 
Ĝ͖ϚϠ̗̞̂Ϡ͈. I̞ ͑Ͽ͈̂ ̈́ϠϸΐϚ/ ̂͑ ͈̂ inter-alia ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ ΄̗̞̞́̂̓̂ϸ ι̞Ϛ D̦̞̗̞̞ͫ̂̓̂ϸ 
Ĝ͖ϚϠ̗̞̂Ϡ͈ Ϛ̦ ̞̦͑ ί̗́ͱ ̦͑ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈. ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ΐϠ I̞͑Ϡ̞̈́Ϡ͑-
ϒι͈ϠϚ ι̞Ϛ Ϛ̦ ̞̦͑ ̞̦̗̂ͩͩϠ ͈ι͑Ϡ̗̗̂͑Ϡ ͈̂ϸ̞ι̗ ̈́ϠϔϠ̦̞́͑̂ ̦̈́ ͑̈́ι̞͈̝͈͈̦̞̂̂. 

Tariff Parity & MRP Uniformity. 

͔͐.	Ù FϠͫ ͳϠ͈̦̞́ϚϠ͈̈́ ϿιͩϠ ͈̦͖ϸϿ͑ ͿͳAI’͈  ̈́Ϡϸ͖̗ι̦͑̈́ͱ (̞̂ϔ̗͖Ϛ̞̂ϸ ͑ΐ̂Λ) Ϸ̈́ι̝Ϡ̦ͫ̈́̓ Ϸ̦̈́ ALͿD / 
FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈. I̞ ͑Ͽ͈̂ ̈́ϠϸΐϚ/ ̂͑ ͈̂ ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ ͑Ͽ͈̂ ΐϸ͖̝Ϡ̞͑ ͈̂ ͑ϠϔϿ̞̦̗̦ϸ̂ϔι̗̗ͱ ι̞Ϛ 
Ϡϔ̦̞̦̝̂ϔι̗̗ͱ ΞιͫϠϚ. Ϳ̈́ιϚ̦̞̂͑̂ι̗ DͰO͈ ̦́Ϡ̈́ι͑Ϡ ̦̞ ϔ̗̦͈ϠϚ/ ̝ι̞ιϸϠϚ ̞Ϡ̦͈͑ͫ̈́̓ ͖͈̞̂ϸ 
ϠͰϔ̗͖͈̂ͩϠ ͈́Ϡϔ͖̝͑̈́ / ̈́̂ϸϿ͑ ̦Ϸ ͫιͱ/ ͫϿ̂ϔϿ ͈̂ Ϛ̂ΛϠ̈́Ϡ̞͑ Ϸ̦̝̈́ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ͑Ͽι͑ 
̦́Ϡ̈́ι͑Ϡ ̦̞ ͑ϿϠ ̦́Ϡ̞/ I̞͑Ϡ̞̈́Ϡ͑/ ͈͖ϒ̐Ϡϔ͑ ̦͑ Ͽ̂ϸϿ ̦̗ͩι̗͑̂̂͑ͱ/ ̝ι͈͈̂ͩϠ ϔ̦̝́Ϡ̦̞͑̂͑̂/ ι̞Ϛ 
ϔ̦̝̗́Ϡ͑Ϡ ϚϠ́Ϡ̞ϚϠ̞ϔϠ ̦̞ ͑Ͽ̂̈́Ϛ-́ΐ͑ͱ IͷͰ͈ / ͿͷͰ͈ Ϸ̦̈́ ϚϠ̗̂ͩϠ̈́ͱ ͖̓ι̗̂͑ͱ. ͿϿϠ̈́ϠϷ̦̈́Ϡ/ ͑ϿϠ̈́Ϡ 
ΐϠ Ϸ͖̞Ϛι̝Ϡ̞͑ι̗ ͈ ͖͑̈́ϔ͖͑̈́ι̗ Ϛ̂ΛϠ̈́Ϡ̞ϔϠ͈ ̂ ̞ ͑ ϿϠ “̗́ιͱ̞̂ϸ ΝϠ̗Ϛ͈” ̦ ϔϔ͖́̂ϠϚ ϒͱ ALͿD / FAͷͿ 
̗́ι͑Ϸ̦̝͈̈́ ι̞Ϛ DͰO͈. Mι̞Ϛι̞͑̂ϸ ̈́Ϡϸ͖̗ι̦͑̈́ͱ / ͑ΐ̂Λ ͈͖͑̈́ϔ͖͑̈́Ϡ ί̗́̂ϔιϒ̗Ϡ ̦͑ DͰO͈ Ϸ̦̈́ 
ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ̦͖̗ͫϚ ϚϠ͈̦͑̈́ͱ ͑ϿϠ ͖̞͖̂̓Ϡ ͖̞̂͑ Ϡϔ̦̞̦̝̂ϔ͈ ̦Ϸ I̞͑Ϡ̞̈́Ϡ͑ ͈͑̈́Ϡι̝̞̂ϸ 
ι̞Ϛ ̂ ̝́ϠϚϠ ͑ ϿϠ ιϒ̗̂̂͑ͱ ̦ Ϸ ̈́ Ϡ̗Ϡͩι̞͑ ͈ ͑ἰϠϿ̦̗ϚϠ͈̈́ ͑ ̦ ̝ ̦̞Ϡ͑̂ͻϠ ϔ̦̞͑Ϡ̞͑ Ϛ̂ΛϠ̈́Ϡ̞̗͑ͱ ιϔ̦͈͈̈́ 
̝ϠϚ͖̝͈̂. F̦̈́ϔ̞̂ϸ ̗Ϡϸιϔͱ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ̦̞ Ϛ̂ϸ̂͑ι̗ ϔ̦̞͑Ϡ̞͑ ̦͑ ̦́̈́͑Ϡϔ͑ ̗Ϡϸιϔͱ 
DͰO ̝̦ϚϠ̗͈ ͈̂ Ϸ͖̞Ϛι̝Ϡ̞͑ι̗̗ͱ ι̞͑̂-̞̞̦̂ͩι̦̞͑̂ ι̞Ϛ ι̞͑̂-ϔ̦̞͈͖̝Ϡ .̈́ F͖̈́͑ϿϠ /̈́ ϔ̦̞͑Ϡ̞͑ ͈̂ 
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͈͖ϒ̐Ϡϔ͑ ̝ι͑͑Ϡ̈́ ̦Ϸ ͑ϿϠ Ć̦ͱ̈́̂ϸϿ͑ Aϔ͑ ι̞Ϛ ϔι̞̞̦͑ ϒϠ ͈ι̂Ϛ ̦͑ ϒϠ ϔ̦ͩϠ̈́ϠϚ ͖̞ϚϠ̈́ ͑ϿϠ 
ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑ ̦̈́ ͿͳAI Aϔ͑. 

Accountability. 

͕͐.	Ù FϠͫ ͳϠ͈̦̞́ϚϠ͈̈́ ϿιͩϠ ϔ̦̝̝Ϡ̞͑ϠϚ ͑Ͽι͑ Á́ ̦́̈́ͩ̂ϚϠ͈̈́ ͈Ͽ̦͖̗Ϛ ϒϠ ͑ϿϠ ̝́̈́̂ΐͱ 
͈͑ἰϠϿ̦̗ϚϠ̈́ ̈́Ϡ͈̦̞͈́̂ϒ̗Ϡ Ϸ̦̈́ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ ϔϠ̈́͑̂Νϔι̦̞͑̂ ̦Ϸ ϔ̦̞͑Ϡ̞͑. FϠͫ 
ͳϠ͈̦̞́ϚϠ͈̈́ ϿιͩϠ ι̗͈̦ ϔ̦̝̝Ϡ̞͑ϠϚ ͑Ͽι͑ ͖̞̈́Ϡϸ͖̗ι͑ϠϚ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ̦͈́Ϡ 
͈Ϡϔ͖̈́̂͑ͱ ͑Ͽ̈́Ϡι͈͑ ι̞Ϛ ̗ιϔ̓ ϠΛϠϔ͑̂ͩϠ ϔ̦̞͈͖̝Ϡ̈́ ϸ̈́̂Ϡͩι̞ϔϠ ̝ϠϔϿι̞͈̝͈̂. ͳϠϸΐϚ̞̂ϸ 
ϔ̦̞͑Ϡ̞͑ ̦̞ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈/ ͑ϿϠ ̦̞͖͈ ̦Ϸ ϔ̦̝̗́̂ι̞ϔϠ ̈́ϠϸΐϚ̞̂ϸ ϔ̦̞͑Ϡ̞͑ ̗Ϡϸι̗̂͑ͱ 
̈́Ϡ͈͈͑ ͫ̂͑Ͽ ͑ϿϠ ϔ̦̞͑Ϡ̞͑ ͖́ϒ̗͈̂ϿϠ͈̈́ ͖̞ϚϠ̈́ ͑ϿϠ ̗ιͫ ̦Ϸ ͑ϿϠ ̗ι̞Ϛ (Ϡ.ϸ./ ̗ι͈ͫ ιϸι̞͈̂͑ Ͽι͑Ϡ 
͈́ϠϠϔϿ/ ϚϠϷι̝ι̦̞͑̂/ Ϡ͑ϔ.). ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝͈̈́/ ̦́Ϡ̈́ι̞͑̂ϸ ̞̂ ι Ϸ̈́ϠϠ ̝ΐ̓Ϡ͑/ 
̦̗͖̞ͩ͑ΐ̗̂ͱ ϔ͖̈́ι͑Ϡ ͈ιϷϠ/ Ͽ̂ϸϿ-͖̓ι̗̂͑ͱ ϔ̦̞͑Ϡ̞͑ ̦͑ ι͑͑̈́ιϔ͑ ιϚͩϠ͈̈́͑̂Ϡ͈̈́ ι̞Ϛ/̦ ̈́ ͩ̂ϠͫϠ͈̈́. 

͖͐.	Ù Í̝̦͈̞̂ϸ ̈́̂ϸ̂Ϛ ̝ϠϔϿι̞͈̝͈̂ ͈̂ ͖̞̞ϠϔϠ͈͈ΐͱ ι̞Ϛ ϔ̈́Ϡι͑Ϡ͈ ι̞ Ϡ̞̦̞̝ͩ̂̈́Ϡ̞͑ ̦Ϸ ̦́̈́̂̈́ 
̈́Ϡ͈͑̈́ι̞̂͑ ι̞Ϛ ϔϠ̞͈̦͈̈́Ͽ̂́. F͖̈́͑ϿϠ /̈́ ̂͑ ͈̂ ̈́Ϡ̂͑Ϡ̈́ι͑ϠϚ ͑Ͽι͑ ϔ̦̞͑Ϡ̞͑ ϔι̞̞̦͑ ϒϠ ͈ι̂Ϛ ̦͑ ϒϠ 
ϔ̦ͩϠ̈́ϠϚ ͖̞ϚϠ̈́ ͑ϿϠ ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑ ̦̈́ ͿͳAI Aϔ͑. I͑ ͈̂ ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ inter-alia 
Ϸ̦̈́ ̈́Ϡι͈̦̞͈ ͈͑ι͑ϠϚ ϿϠ̈́Ϡ̞̂ ͑ϿϠ̈́Ϡ ͈̂ ̞̦ ̞ϠϠϚ ̦͑ ́̈́Ϡ͈ϔ̈́̂ϒϠ ι̞ͱ ͈́Ϡϔ̂Νϔ ͑Ϡ̝͈̈́ ι̞Ϛ 
ϔ̦̞Ϛ̦̞͈̂͑̂ Ϸ̦̈́ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ/̦ ̈́ ͿͳAI’͈  ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓. Í̝̦̈́͑ι̞̗͑ͱ/ ͑ϿϠ 
G̦ͩϠ̞̝̈́Ϡ̞͑’͈  ̦͈̦̞́̂͑̂ (MϠ̂͑Π ι̞Ϛ MIB) ͈̂ ͑Ͽι͑ ͑̈́ι̞͈̝͈͈̦̞̂̂ ̦Ϸ ϔ̦̞͑Ϡ̞͑ ̦̞̗̞̂Ϡ ͈̂ 
̈́Ϡϸ͖̗ι͑ϠϚ ͖̞ϚϠ̈́ IͿ Aϔ͑ ι̞Ϛ ͑ϿϠ IͿ ͳ͖̗Ϡ͈/ ̻͑͑͐. I̞ ͑Ͽ͈̂ ̈́ϠϸΐϚ/ ̂͑ ̝ιͱ ϒϠ ̞̦͑ϠϚ ͑Ͽι͑ 
̦̞̗̞̂Ϡ ϔ̦̞͑Ϡ̞͑ ͖́ϒ̗͈̂ϿϠ͈̈́ (̞̂ϔ̗͖Ϛ̞̂ϸ ̞Ϡ͈ͫ ͖́ϒ̗͈̂ϿϠ͈̈́) Ϸ͖̞͈̈́̂Ͽ ͑ϿϠ̂̈́ ϚϠ͑ι̗͈̂ ̦͑ MIB/ 
͖͈͖́̈́ι̞͑ ̦͑ ͑ϿϠ ͈ι̂Ϛ ͳ͖̗Ϡ͈ ͖̞ϚϠ̈́ ͑ϿϠ ͈ι̂Ϛ Aϔ͑. I͑ ͈̂ ι̗͈̦ ̝̦̂́̈́͑ι̞͑ ̦͑ ̞̦͑Ϡ ͑Ͽι͑ ALͿD 
̦́̈́ͩ̂ϚϠ͈̈́ Ϛ̦ ̞̦͑ ϔ̦̞̦̗͑̈́ ͑ϿϠ ͖͈Ϡ̈́’͈  ̞̂͑Ϡ̞̈́Ϡ͑ ϒι̞Ϛͫ̂Ϛ͑Ͽ (͑ϿϠ IͷͰ Ϛ̦Ϡ͈)/ ̝ἰ̞̂ϸ DͰO-
͈͑ͱ̗Ϡ Ͳ͖ι̗̂͑ͱ ̦Ϸ ͷϠ̈́ͩ̂ϔϠ (Ͳ̦ͷ) ̝ι̞Ϛι͑Ϡ͈ ̈́ϠϚ͖̞Ϛι̞͑. ͿϿϠ I̞͑Ϡ̞̈́Ϡ͑ Ϡϔ̦̞̦̝ͱ inter-alia 
ϷϠι͖͑̈́Ϡ͈ Ͽ̂ϸϿ̗ͱ ϠΛϠϔ͑̂ͩϠ/ ̝̝̂ϠϚ̂ι͑Ϡ ϸ̈́̂Ϡͩι̞ϔϠ ̈́ϠϚ̈́Ϡ͈͈ι̗ ͑Ͽ̦͖̈́ϸϿ ί́ ͈̦͑̈́Ϡ ̈́Ϡͩ̂Ϡ͈ͫ/ 
͈̦ϔ̂ι̗ ̝ϠϚ̂ι/ ι̞Ϛ ̞̂-ί́ ͈͖̦́́̈́͑ ͑̂ϔ̓Ϡ̞͑̂ϸ/ ͫϿ̂ϔϿ ΐϠ Ϸΐ ̝̦̈́Ϡ ̈́Ϡ͈̦̞͈́̂ͩϠ ͑Ͽι̞ 
͑̈́ιϚ̦̞̂͑̂ι̗ DͰO ͈͑ͱ̗Ϡ Ͳ̦ͷ Ϸ̈́ι̝Ϡ̦ͫ̈́̓. 

Contextualizing the ecosystem and expanding assessment of all relevant 
factors. 

͐͗.	Ù ΚϿ̗̂Ϡ ϔ̦̞͑Ϡ̞͑ ́ ̦̈́Ϛ͖ϔ̦̞͑̂/ ιϔ͖͈̦̞̓̂̂͑̂/ ̗̂ϔϠ̞͈̞̂ϸ/ ι̞Ϛ ̞̂̂͑̂ι̗ ί́ ϚϠͩϠ̗̦̝́Ϡ̞͑ ΐϠ ͑ϿϠ 
̝̦͈͑ ͈ͩ̂̂ϒ̗Ϡ ϠͰ́Ϡ̞͈Ϡ͈/ ͑ϿϠ ̦́Ϡ̈́ι̦̞͑̂ι̗ ϔ̦͈͈͑ ͑Ͽι͑ ΐϠ ̦Ϸ͑Ϡ̞ ̈́ϠϷϠ̈́̈́ϠϚ ̦͑ ι͈ ͑ϿϠ ‘͈̗̂Ϡ̞͑ 
͑ιͰϠ͈’ ̦ Ϸ ͈͑̈́Ϡι̝̞̂ϸ ΐϠ ͖̞͖̂̓Ϡ/ ͈͖ϒ͈͑ι̞͑̂ι̗ ι̞Ϛ ϔ̈́̂͑̂ϔι̗ ̦͑ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈. ͿϿϠ͈Ϡ 
ϔ̦͈͈͑ ι̗͈̦ ̈́ϠΞϠϔ͑ ι Ϸ͖̞Ϛι̝Ϡ̞͑ι̗̗ͱ Ϛ͈̞̂͑̂ϔ͑ Ϛ͈̂͑̈́̂ϒ͖̦̞͑̂ ̝Ϡ͑Ͽ̦Ϛ̦̗̦ϸͱ ϔ̦̝́ΐϠϚ ̦͑ 
̗Ϡϸιϔͱ DͰO ̗́ι͑Ϸ̦̝͈̈́ ̝ἰ̞̂ϸ ͑ϿϠ̝ ̞̂ϔ̦̝́ΐιϒ̗Ϡ. I͑ ͈̂ ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ ͑ϿϠ ͈͈͖̂Ϡ͈ ̞̂ 
͑ϿϠ ́̈́Ϡ͈Ϡ̞͑ ϔ̦̞͈͖̗͑ι̦̞͑̂ ́ίϠ̈́ ̦͖ϸϿ͑ ̞̦͑ ϒϠ Ϛ͈̂ϔ͖͈͈ϠϚ ̦̈́ ϚϠϔ̂ϚϠϚ ̞̂ ͈̦̗̂ι̦̞͑̂. 
ͷ͖ϸϸϠ͈̞͑̂ϸ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ϒι͈͈̂ ι ͈̞̂ϸ̗Ϡ ί͈Ϡϔ͑ (̂.Ϡ./ ͑ϿϠ 
̦͖͖͑́͑ ̦Ϸ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈) ͫ̂͑Ͽ̦͖͑ Ϡͩι̗͖ι̞͑̂ϸ ι̞Ϛ Ϛ͈̞̂͑̂ϸ͖͈̂Ͽ̞̂ϸ ͑ϠϔϿ̞̂ϔι̗ ι̞Ϛ 
Ϡϔ̦̞̦̝̂ϔ ί͈Ϡϔ͈͑ ̦͖̗ͫϚ ϒϠ ͖̞Ϸι̂̈́ ̦͑ ͈ιͱ ͑ϿϠ ̗Ϡι͈͑. ͿϿϠ͈Ϡ Ϛ͈̞̂͑̂ϔ̦̞͈͑̂ Ϸ͖̈́͑ϿϠ̈́ 
ϚϠ̝̦̞͈͑̈́ι͑Ϡ ͫϿͱ/ Ϸ̦̝̈́ ϒ̦͑Ͽ ι ͑ϠϔϿ̞̦̗̦ϸ̂ϔι̗ ι̞Ϛ Ϡϔ̦̞̦̝̂ϔ ͈͑ι̞Ϛ̦̞́̂͑/ ALͿD / FAͷͿ 
͈Ϡ̈́ͩ̂ϔϠ͈ ϔι̞̞̦͑ ϒϠ ̝ί́ϠϚ ̦̞̦͑ ͑ϿϠ ϠͰ͈̞̂͑̂ϸ DͰO ̗̂ϔϠ̞͈̞̂ϸ ι̞Ϛ ̈́Ϡϸ͖̗ι̦͑̈́ͱ 
Ϸ̈́ι̝Ϡ̦ͫ̈́̓ (̞̂ϔ̗͖Ϛ̞̂ϸ ̞̂͑Ϡ̈́ϔ̦̞̞Ϡϔ̦̞͑̂ ̈́Ϡϸ͖̗ι̦̞͈͑̂/ ͑ΐ̂Λ ̦̈́ϚϠ͈̈́/ Ͳ̦ͷ ̈́Ϡϸ͖̗ι̦̞͈͑̂/ 
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Ϡ͑ϔ.). ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝͈̈́ ̦́Ϡ̈́ι͑Ϡ ̞̂ ι̞ Ϡ̞͑̂̈́Ϡ̗ͱ ͖̞͖̂̓Ϡ ι̞Ϛ Ϛ̂ΛϠ̈́Ϡ̞͑ Ϡ̞̦̞̝ͩ̂̈́Ϡ̞͑ 
ͫϿϠ̞ ϔ̦̝́ΐϠϚ ͫ̂͑Ͽ DͰO͈. ͿϿ͈̂ ͈̂ Ϡͩ̂ϚϠ̞͑ Ϸ̦̝̈́ ͑ϿϠ Ϸ̦̗̗̦̞ͫ̂ϸ0 

(ι)	Ù Media Delivery & Infrastructure (e.g./ CDNs/ Cloud Services/ Video 
Players). ͿϿϠ͈Ϡ ΐϠ ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝̈́'͈ ͑ϠϔϿ̞̂ϔι̗ ϒιϔ̓ϒ̦̞Ϡ ι̞Ϛ ΐϠ 
́̈́ϠϚ̦̝̞̂ι̞̗͑ͱ ͖͈ιϸϠ-ϒι͈ϠϚ. ͿϿϠͱ ̞̂ϔ̗͖ϚϠ0 

(̂)	Ù Content Delivery Networks (CDNs). ͳϠ͈̦̞͈́̂ϒ̗Ϡ Ϸ̦̈́ ϔιϔϿ̞̂ϸ ͩ̂ϚϠ̦ 
ϔ̦̞͑Ϡ̞͑ ̞̂ ϠϚϸϠ ͈Ϡ̈́ͩϠ͈̈́ ϔ̗̦͈Ϡ ̦͑ ͑ϿϠ ͖͈Ϡ̈́ ̦͑ ̝̞̝̂̂̂ͻϠ ̗ι͑Ϡ̞ϔͱ ι̞Ϛ 
́̈́ϠͩϠ̞͑ ϒ͖ΛϠ̞̈́̂ϸ. ͿϿϠ͈Ϡ ϔ̦͈͈͑ ΐϠ ͑ͱ́̂ϔι̗̗ͱ ϒ̗̗̂ϠϚ ̦̞ ι ϔ̦̞͈͖̝̦̞́͑̂ 
ϒι͈͈̂/ ́̈́̂ϔϠϚ Ϡ̂͑ϿϠ̈́ ́Ϡ̈́ ϸ̂ϸιϒͱ͑Ϡ (GB) ̦Ϸ Ϛι͑ι ͑̈́ι̞͈ϷϠ̈́̈́ϠϚ ̦̈́ ́Ϡ̈́ ̝̞͖̂͑Ϡ 
̦Ϸ ͩ̂ϚϠ̦ ͈͑̈́Ϡι̝ϠϚ. 

(̂̂)	Ù Cloud Service Providers. ͿϿ͈̂ Ϡ̞ϔ̦̝́ι͈͈Ϡ͈ ϔ̦̝͖́͑Ϡ Ϸ̦̈́ ͑̈́ι̞͈ϔ̦Ϛ̞̂ϸ 
(̦́̈́ϔϠ͈͈̞̂ϸ ι ͈̞̂ϸ̗Ϡ ̝ι͈͑Ϡ̈́ ͩ̂ϚϠ̦ Ν̗Ϡ ̞̦̂͑ ̝͖̗̗͑̂́Ϡ ̈́Ϡ͈̦̗͖̦̞͈͑̂ ι̞Ϛ 
ϒ̂͑̈́ι͑Ϡ͈ Ϸ̦̈́ ιϚί͑̂ͩϠ ͈͑̈́Ϡι̝̞̂ϸ)/ ͈̦͑̈́ιϸϠ Ϸ̦̈́ ͈Ϡϔ͖̈́Ϡ̗ͱ Ͽ̦͖͈̞̂ϸ ̝ι͈͈̂ͩϠ 
̈́ιͫ ͩ̂ϚϠ̦ ̗̂ϔ́ΐ̂Ϡ͈ ι̞Ϛ ̗̦ϔι̗̂ͻϠϚ ι͈͈Ϡ͈͑/ ι̞Ϛ Ϡϸ̈́Ϡ͈͈ ̦͑ ͑̈́ι̞͈ϷϠ̈́ Ϛι͑ι ̦͖͑ 
̦Ϸ ϔ̗̦͖Ϛ ̦́̈́ͩ̂ϚϠ͈̈́ Ϡϔ̦͈ͱ͈͑Ϡ̝ ̦͑ ͑ϿϠ CDN ̦̈́ Ϛ̂̈́Ϡϔ̗͑ͱ ̦͑ ͑ϿϠ Ϡ̞Ϛ-͖͈Ϡ .̈́ 

(̂̂̂)	Ù Video Players. ͿϿϠ Ϡ̝ϒϠϚϚϠϚ ͩ̂ϚϠ̦ ̗́ιͱϠ̈́ ΄I ͈̂ ͖͈͖ι̗̗ͱ ̦́ͫϠ̈́ϠϚ ϒͱ 
͑Ͽ̂̈́Ϛ-́ΐ͑ͱ ͷ̦Ϸ͑ͫΐϠ DϠͩϠ̗̦̝́Ϡ̞͑ K͈̂͑ (ͷDK͈)/ ͫϿ̂ϔϿ ΐϠ ͖͈͖ι̗̗ͱ 
̗̂ϔϠ̞͈ϠϚ ϒι͈͈̂ ̦̗͖̝ͩϠ ̦Ϸ ιϔ͑̂ͩϠ ͖͈Ϡ͈̈́ ̦̈́ ̦͑͑ι̗ ͩ̂ϚϠ̦ ̗́ιͱ͈. 

(ϒ)	Ù Advertising Technology (For Ad-based & Hybrid Models). IϷ ι ̗́ι͑Ϸ̦̝̈́ 
͖̗͑̂̂ͻϠ͈ ι̞ AϚ-ϒι͈ϠϚ ̦̈́ Ͽͱϔ́̂Ϛ ̝̦ϚϠ̗/ ͑ϿϠ̞ ̂͑ Ϡ̞ϸιϸϠ͈ ͫ̂͑Ͽ ͈Ϡ̈́ͩ̂ϔϠ ̦́̈́ͩ̂ϚϠ͈̈́ 
Ϸ̦̈́ ιϚ-͑ϠϔϿ ͈Ϡ̈́ͩ̂ϔϠ͈. ͿϿϠ͈Ϡ ̞̂ϔ̗͖ϚϠ0 

(̂)	Ù Server-Side Ad Insertion (SSAI). Ϳ̦  Ϡ̞͈͖̈́Ϡ ͈Ϡι̝̗Ϡ͈͈ ͑̈́ι̞͈̦̞͈̂͑̂ 
ϒϠ͑ͫϠϠ̞ ϔ̦̞͑Ϡ̞͑ ι̞Ϛ ϔ̦̝̝Ϡ̈́ϔ̂ι̗͈/ ιϚ͈ ΐϠ Ϛͱ̞ι̝̂ϔι̗̗ͱ ͈͑̂͑ϔϿϠϚ ̞̦̂͑ 
͑ϿϠ ͩ̂ϚϠ̦ ͈͑̈́Ϡι̝ ι͑ ͑ϿϠ ͈Ϡ̈́ͩϠ̈́ ̗ϠͩϠ̗. 

(̂̂)	Ù Supply-Side Platforms (SSPs). ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝͈̈́ ̝ιͱ ̗ϠͩϠ̈́ιϸϠ 
ͷͷͰ͈ ̦͑ ̦́̈́ϸ̈́ι̝̝ι͑̂ϔι̗̗ͱ ι͖ϔ̦̞͑̂ ͑ϿϠ̂̈́ ιϚ ̞̂ͩϠ̞̦͑̈́ͱ. 

(ϔ)	Ù Analytics & Growth Ecosystem. ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝͈̈́ Ϡ̞ϸιϸϠ ͩϠ̞Ϛ̦͈̈́ ̦͑ 
ι̞ι̗ͱͻϠ ͖͈Ϡ̈́ ϒϠϿι̦ͩ̂̈́ ι̞Ϛ ̝̦̞̦̂͑̈́ ί̗́̂ϔι̦̞͑̂ ϿϠι̗͑Ͽ. ͿϿϠ͈Ϡ ̞̂ϔ̗͖ϚϠ0 

(̂)	Ù Quality of Experience (QoE) Analytics. ͿϿϠ͈Ϡ ̦̦̗͈͑ ͑̈́ιϔ̓ ͑ϠϔϿ̞̂ϔι̗ 
͑Ϡ̗Ϡ̝Ϡ͑̈́ͱ ͈͖ϔϿ ι͈/ ϒ͖ΛϠ̞̈́̂ϸ ̈́ι͑Ϡ͈/ ̗́ιͱϒιϔ̓ ͈͑ΐ͑ Ϸι̗͖̂̈́Ϡ͈/ ι̞Ϛ ̝̂Ϛ-
͈͑̈́Ϡι̝ ̈́Ϡ͈̦̗͖̦̞͑̂ Ϛ̦͈̈́́/ ι̞Ϛ ϸϠ̞Ϡ̈́ι͑Ϡ ι̗Ϡ͈̈́͑ ̈́ϠϸΐϚ̞̂ϸ ̞Ϡ̦͑ͫ̈́̓ ͈͈͖̂Ϡ͈. 

(̂̂)	Ù Customer Data & Marketing Platforms. ͿϿϠ͈Ϡ ϔ̦ͩϠ /̈́ inter alia/ 
ι͑͑̈́̂ϒ͖̦̞͑̂ ι̞Ϛ C͖͈̦̝͑Ϡ̈́ ͳϠ̗ι̦̞͈͑̂Ͽ̂́ Mι̞ιϸϠ̝Ϡ̞͑ (CͳM). ͿϿϠͱ 
͑ͱ́̂ϔι̗̗ͱ ͑̈́ιϔ̓ ͈͖ϒ͈ϔ̈́̂ϒϠ̈́ ιϔ͖͈̦̞̓̂̂͑̂ ͈̦͖̈́ϔϠ͈ (Ϡ.ϸ./ ͈́Ϡϔ̂Νϔ ͈̦ϔ̂ι̗ 
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̝ϠϚ̂ι ιϚ ϔί̝ι̂ϸ̞͈) ι̞Ϛ CͳM ̦̦̗͈͑ ϚϠ̗̦́ͱϠϚ ̦͑ ̈́Ϡ-Ϡ̞ϸιϸϠ Ϛ̦̝̈́ι̞͑ 
͖͈Ϡ͈̈́ ͩ̂ι ͖͈́Ͽ ̞̦͑̂Νϔι̦̞͈͑̂ ι̞Ϛ Ϡ̝ι̗͈̂/ Ϡ͑ϔ. 

(Ϛ)	Ù Distribution & Monetization entities. ͿϿϠ͈Ϡ Ϡ̞͑̂͑̂Ϡ͈ ΐϠ ͫϠϚϸϠϚ ϒϠ͑ͫϠϠ̞ ͑ ϿϠ 
ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝̈́ ι̞Ϛ ͑ϿϠ ϔ̦̞͈͖̝Ϡ /̈́ Ϸιϔ̗̂̂͑ι̞͑̂ϸ ιϔϔϠ͈͈ ι̞Ϛ ̦́̈́ϔϠ͈͈̞̂ϸ 
́ιͱ̝Ϡ̞͈͑ (ͫϿϠ̈́Ϡ ί̗́̂ϔιϒ̗Ϡ). ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝͈̈́ Ϡ̞ϸιϸϠ ͑ϿϠ͈Ϡ Ϡ̞͑̂͑̂Ϡ͈ ̦͑ 
̝ι̞̂͑ι̞̂ ͑ϿϠ̂̈́ ί̗́̂ϔι̦̞͑̂ ̗͈̞̂͑̂ϸ͈ ιϔ̦͈͈̈́ Ϛ̂ΛϠ̈́Ϡ̞͑ Ϛ̂ϸ̂͑ι̗ Ϡϔ̦͈ͱ͈͑Ϡ̝͈. F̦̈́ ́ιͱ 
͈Ϡ̈́ͩ̂ϔϠ͈/ ̦́Ϡ̈́ι̞͑̂ϸ ͈ͱ͈͑Ϡ̝͈ ι̞Ϛ ί́ ͈̦͑̈́Ϡ͈ ̝ιͱ ̗Ϡͩͱ ϔ̦̝̝͈͈̦̞̂̂ / ϷϠϠ͈ ̦̞ 
͖͈Ϡ̈́ ͈͖ϒ͈ϔ̦̞͈̈́̂́͑̂ ι̞Ϛ ̞̂-ί́ ͖́̈́ϔϿι͈Ϡ͈ ̝ιϚϠ ͑Ͽ̦͖̈́ϸϿ ͑ϿϠ̂̈́ ̞ι͑̂ͩϠ ϒ̗̗̞̂̂ϸ 
͈ͱ͈͑Ϡ̝͈/ Ϡ͑ϔ. F͖̈́͑ϿϠ /̈́ ́ιͱ ͈Ϡ̈́ͩ̂ϔϠ͈ ΐϠ ͈͖ϒ̐Ϡϔ͑ ̦͑ ͑̈́ι̞͈ιϔ̦̞͑̂ ϷϠϠ͈ Ϸ̦̝̈́ 
́ιͱ̝Ϡ̞͑ ϸι͑Ϡͫιͱ͈ ι̞Ϛ ̦́̈́ϔϠ͈͈̦͈̈́/ ι̗̦̞ϸ͈̂ϚϠ ͈͖ϒ͈ϔ̦̞̈́̂́͑̂ ι̞Ϛ ϒ̗̗̞̂̂ϸ 
̝ι̞ιϸϠ̝Ϡ̞͑ ͈̦Ϸ͑ͫΐϠ ϷϠϠ͈. 

͐͘.	Ù I͑ ͈̂ ͈͖ϒ̝̂͑͑ϠϚ ͑Ͽι͑ Ϸ̦̈́ ι Ͽ̦̗͈̂͑̂ϔ ϠͰϠ̈́ϔ͈̂Ϡ ̦͑ ϒϠ ϔ̦̞Ϛ͖ϔ͑ϠϚ/ ̂͑ ͈̂ ̝̂́Ϡ̈́ι͑̂ͩϠ ̦͑ ι̞ι̗ͱͻϠ 
ι̗̗ ί͈Ϡϔ͈͑ ι̞Ϛ ͈͈͖̂Ϡ͈ ̈́Ϡ̗ι̞͑̂ϸ ̦͑ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ Ϸ͖̞Ϛι̝Ϡ̞͑ι̗̗ͱ ̞̂ϔ̗͖Ϛ̞̂ϸ ͑Ͽ̦͈Ϡ 
̝Ϡ̞̦̞͑̂ϠϚ ιϒ̦ͩϠ ι̞Ϛ ͑ϿϠ Ϸ̦̗̗̦̞ͫ̂ϸ0 

(ι)	Ù I̞ ͑ϿϠ Ϛ̂ϸ̂͑ι̗ ͈́ιϔϠ/ ͑ϿϠ ϔϿ̦̂ϔϠ ̦͑ ̈́ϠιϔϿ ι̞ Ϡ̞Ϛ-͖͈Ϡ̈́ Ϛ̂̈́Ϡϔ̗͑ͱ ̦̈́ ͑Ͽ̦͖̈́ϸϿ ι̞ 
̞̂͑Ϡ̝̈́ϠϚ̂ΐͱ ͈̂ ι ϔ̦̝̝Ϡ̈́ϔ̂ι̗ ι̞Ϛ ͑ϠϔϿ̞̂ϔι̗ ϚϠϔ͈̦̞̂̂ ̝ιϚϠ ϒͱ ϔ̦̞͑Ϡ̞͑ 
̦́̈́ͩ̂ϚϠ͈̈́. F̦̈́ϔ̞̂ϸ ι DͰO- ͈͑ͱ̗Ϡ ̞̂͑Ϡ̝̈́ϠϚ̂ΐͱ ̗ιͱϠ̈́ inter-alia ϔ̈́Ϡι͑Ϡ͈ ΐ͑̂Νϔ̂ι̗ 
ϒΐ̈́̂Ϡ͈̈́. ͿϿϠ ̈́Ϡϸ͖̗ι̦͑̈́ inter-alia ̦͖ϸϿ͑ ̦͑ ϔ̦̞͈̂ϚϠ̈́ ͫϿϠ͑ϿϠ̈́ ͑ϿϠ ́̈́̂ͩι͑Ϡ 
ϔ̦̝̝Ϡ̈́ϔ̂ι̗ ̞̂͑Ϡ̈́Ϡ͈͈͑ ̦Ϸ ̞̂͑Ϡ̝̈́ϠϚ̂ΐͱ (DͰO) ̗́ι͑Ϸ̦̝͈̈́ ΐϠ ϒϠ̞̂ϸ Ϡ̦̞̈́̈́Ϡ̦͖͈̗ͱ 
ϔ̦̞Ξι͑ϠϚ ͫ̂͑Ͽ ͑ϿϠ ‘͖́ϒ̗̂ϔ ̞̂͑Ϡ̈́Ϡ͈͑’. F͖̈́͑ϿϠ /̈́ ͫϿϠ͑ϿϠ̈́ ͑ϿϠ ‘ϸι͑Ϡ̓ϠϠ́Ϡ̈́’ ̝ ̦ϚϠ̗ ̦Ϸ 
̗Ϡϸιϔͱ DͰO͈ ͈̂ ϔ̦̝́ι͑̂ϒ̗Ϡ ͫ̂͑Ͽ ͑ϿϠ ϚϠϔϠ̞͑̈́ι̗̂ͻϠϚ ̞ι͖͑̈́Ϡ ̦Ϸ ͑ϿϠ ̦́Ϡ̞ I̞͑Ϡ̞̈́Ϡ͑ 
ͫϿϠ̈́Ϡ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ̦́Ϡ̈́ι͑Ϡ. 

(ϒ)	Ù DͰO͈ ΐϠ ͑ϿϠ ̝́̈́̂ΐͱ ͈͑ἰϠϿ̦̗ϚϠ͈̈́ ̦͈́̂ϠϚ ̦͑ ϒϠ̞ϠΝ͑ Ϸ̦̝̈́ ͑ϿϠ ̞̦̂͑̈́Ϛ͖ϔ̦̞͑̂ ̦Ϸ 
ι̞ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ Ϸ̦̈́ ALͿD/FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈. ͿϿϠ̈́Ϡ ͈̂ ι 
͈̂ϸ̞̂Νϔι̞͑ ͈̈́̂̓ ͑Ͽι͑ ͈͖ϔϿ ι Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ̦͖̗ͫϚ ϒϠ ͖͈ϠϚ ̦͑ Ϸ̦̈́ϔϠ ALͿD / FAͷͿ 
͈Ϡ̈́ͩ̂ϔϠ͈ ̞̦̂͑ ι DͰO-ϔ̦̞̦̗̗͑̈́ϠϚ Ϡϔ̦͈ͱ͈͑Ϡ̝. 

(ϔ)	Ù A͈ Ͽ̂ϸϿ̗̂ϸϿ͑ϠϚ ιϒ̦ͩϠ/ ͖̞̗̂̓Ϡ ͑ϿϠ ̗̞̂Ϡΐ ͈ι͑Ϡ̗̗̂͑Ϡ-̦͑-DͰO ̝̦ϚϠ̗/ ALͿD / FAͷͿ 
͈Ϡ̈́ͩ̂ϔϠ͈ ̦́Ϡ̈́ι͑Ϡ ͫ̂͑Ͽ̞̂ ι ϔ̦̝̗́ϠͰ Ϡϔ̦͈ͱ͈͑Ϡ̝ ̦Ϸ ͑ϠϔϿ̞̦̗̦ϸͱ ι̞Ϛ ϒ͖͈̞̂Ϡ͈͈ 
̈́Ϡι̗̂͑̂Ϡ͈ (CDN͈/ C̗̦͖Ϛ ͷϠ̈́ͩ̂ϔϠ Ͱ̦̈́ͩ̂ϚϠ͈̈́/ AϚ-ͿϠϔϿ ͈͑ιϔ͈̓/ ι̞Ϛ Oͷ 
̝ι̞͖Ϸιϔ͖͑̈́Ϡ͈̈́/ Ϡ͑ϔ./). A͑͑Ϡ̝̞́͑̂ϸ ̦͑ ̞̂͑Ϡ̦̗̈́́ι͑Ϡ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ̞̦̂͑ ι 
DͰO-͈͑ͱ̗Ϡ ̗̂ϔϠ̞͈̞̂ϸ ι̞Ϛ ̈́Ϡϸ͖̗ι̦͑̈́ͱ ̝̦ϚϠ̗ ̂ϸ̞̦̈́Ϡ͈ ͑ϿϠ͈Ϡ ϠͰ͈̞̂͑̂ϸ ί͈Ϡϔ͈͑ ̦Ϸ 
͈͑̈́Ϡι̝̞̂ϸ ι̞Ϛ ͑Ͽ̈́Ϡι͑Ϡ̞͈ ̦͑ ͈͑̂ΞϠ ͑ϿϠ ͩ̂ιϒ̗̂̂͑ͱ ̦Ϸ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈. 

Misapplication of International Precedents. 

̻͑.	Ù FϠͫ ϔ̦̝̝Ϡ̞͈͑ ͈͖̦̞́́̈́͑̂ϸ ͑ϿϠ ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ / ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ Ϸ̦̈́ ALͿD / FAͷͿ 
͈Ϡ̈́ͩ̂ϔϠ͈ ϿιͩϠ ̈́ Ϡ̗̂ϠϚ ϿϠι̗ͩ̂ͱ ̦ ̞ ̂ ̞͑Ϡ̞̈́ι̦̞͑̂ι̗ ϠͰί̝̗Ϡ͈ ϔ̂͑ϠϚ ̂ ̞ ͑ ϿϠ C̦̞͈͖̗͑ι̦̞͑̂ ͰίϠ̈́ 
ι̞Ϛ ϿιͩϠ ι̗͈̦ ι̞̞ϠͰϠϚ Ϛ̦ϔ͖̝Ϡ̞͈͑ Ϸ̦̝̈́ Cι̞ιϚι ̦̈́ ͑ϿϠ ΄K ͫ̂͑Ͽ̦͖͑ ϔ̦̞͑ϠͰ͑. Ĉ̞͑̂ϸ 
Ϸ̦̈́Ϡ̂ϸ̞ ̗ι͈ͫ ͑Ͽι͑ ̦́Ϡ̈́ι͑Ϡ ͖̞ϚϠ̈́ Ϛ̂ΛϠ̈́Ϡ̞͑ ϔ̦̞͈͖̦̞͑̂͑͑̂ι̗ ι̞Ϛ ͈͑ι͖̦͑͑̈́ͱ Ϸ̦͖̞Ϛι̦̞͈͑̂ ͈̂ 
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ι ΞιͫϠϚ ͖͈̐͑̂Νϔι̦̞͑̂ Ϸ̦̈́ ϠͰ́ι̞Ϛ̞̂ϸ ͑ϿϠ ͈ϔ̦́Ϡ ̦Ϸ ͑ϿϠ ͿϠ̗Ϡϔ̦̝̝͖̞̂ϔι̦̞͈͑̂ Aϔ͑ ̦̈́ ͑ϿϠ 
ͿͳAI Aϔ͑. EͩϠ̞ ̦ ͑ϿϠ͈̈́ͫ̂Ϡ/ ̞̂ ͑ ϿϠ I̞Ϛ̂ι̞ ϔ̦̞͑ϠͰ͑/ ͑ϿϠ G̦ͩϠ̞̝̈́Ϡ̞͑’͈  ̦͈̦̞́̂͑̂ (MϠ̂͑Π ι̞Ϛ 
MIB) ͈̂ ϔ̗Ϡΐ ͑Ͽι͑ OͿͿ ͈Ϡ̈́ͩ̂ϔϠ͈ Ϸι̗̗ ͖̞ϚϠ̈́ ͑ϿϠ IͿ Aϔ͑ ι̞Ϛ IͿ ͳ͖̗Ϡ͈. ͿϿ͈̂ ͈͑ι̞ϔϠ Ͽι͈ ι̗͈̦ 
ϒϠϠ̞ ϠϔϿ̦ϠϚ ϒͱ MIB/ ͿͳAI/ ι̞Ϛ ͿDͷAͿ ̦̞ ͩΐ̦͖͈̂ ̦ϔϔι͈̦̞͈̂. 

Jurisdiction over Foreign Entities. 

͑͐.	Ù FϠͫ ͳϠ͈̦̞́ϚϠ͈̈́ ϿιͩϠ ϔϿι̗̗Ϡ̞ϸϠϚ ͑ϿϠ Ϸ̦̈́Ϡ̂ϸ̞ ͖͈̐̈́̂Ϛ̂ϔ̦̞͑̂ ϔ̗ι͖͈Ϡ͈ ̦Ϸ ϸ̗̦ϒι̗ ̗́ι͑Ϸ̦̝͈̈́ 
̦ͩϠ̗̦̦̞̈́̓̂ϸ ͑ϿϠ ϠͰ͈̞̂͑̂ϸ Ϛ̦̝Ϡ͈͑̂ϔ ͈ιϷϠϸ͖ΐϚ͈. ΄̞ϚϠ̈́ ͑ϿϠ IͿ ͳ͖̗Ϡ͈/ ̻͑͑͐/ Ϡ̞͑̂͑̂Ϡ͈ 
̈́Ϡ͖̓̂̈́ϠϚ ̦͑ ί̦̞́̂͑ ι ϸ̈́̂Ϡͩι̞ϔϠ ̦Λ̂ϔϠ̈́ ϒι͈ϠϚ ̞̂ I̞Ϛ̂ι / ̦́̈́ͩ̂ϚϠ ϸ̈́̂Ϡͩι̞ϔϠ ̈́ϠϚ̈́Ϡ͈͈ι̗ 
̝ϠϔϿι̞͈̝̂. ͿϿϠ ϚϠ̝ι̞Ϛ Ϸ̦̈́ Ϸ͖̈́͑ϿϠ̈́ ͖͈̐̈́̂Ϛ̂ϔ̦̞͑̂ι̗ ̦ͩϠ͈̈́̂ϸϿ͑ ϚϠ̝̦̞͈͑̈́ι͑Ϡ͈ ι ̗ιϔ̓ ̦Ϸ 
ί́̈́Ϡϔ̂ι̦̞͑̂ Ϸ̦̈́ ͑ϿϠ ϠͰ͈̞̂͑̂ϸ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ͑Ͽι͑ Ϡ̞͈ͩ̂ιϸϠ͈ ̗̦ϔι̗ 
ιϔϔ̦͖̞͑ιϒ̗̂̂͑ͱ. I̞ ͑Ͽ͈̂ ̈́ϠϸΐϚ/ ̂͑ ͈̂ ̈́Ϡ̂͑Ϡ̈́ι͑ϠϚ ͑Ͽι͑ ͑ϿϠ G̦ͩϠ̞̝̈́Ϡ̞͑ (MϠ̂͑Π ι̞Ϛ MIB) 
͈ϠϠ͈̓ ͑ ̦ ̈́ Ϡϸ͖̗ι͑Ϡ ̦ ̞̗̞̂Ϡ ϔ̦̞͑Ϡ̞͑ ϔ̦̝́̈́ϠϿϠ̞͈̂ͩϠ̗ͱ ͖ ̞ϚϠ̈́ ͑ ϿϠ IͿ Aϔ͑ ι̞Ϛ IͿ ͳ͖̗Ϡ͈/ ͑ ̻͑͐. 

Crossholding restrictions. 

͑͑.	Ù ͿϿϠ ϚϠ̝ι̞Ϛ ϒͱ ϷϠͫ ͳϠ͈̦̞́ϚϠ͈̈́ Ϸ̦̈́ ͈̞͑̈́̂ϸϠ̞͑ ϔ̦͈͈̈́Ͽ̦̗Ϛ̞̂ϸ ̈́Ϡ͈͑̈́̂ϔ̦̞͈͑̂ (ι͈ ͫϠ̗̗ ι͈ 
ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓) Ϸ̦̈́ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ͈̂ ͈Ϡ̗Ϸ-͈Ϡ̞̈́ͩ̂ϸ ι̞Ϛ 
ι̞ ι͑͑Ϡ̝́͑ ̦͑ ͫϠί̦̞̂ͻϠ ̈́Ϡϸ͖̗ι̦̞͑̂ ̦͑ ́Ϡ̞ι̗̂ͻϠ Ϛ̂ϸ̂͑ι̗ ̞̞̦̂ͩι̦̞͑̂. ͿϿϠͱ ΐϠ 
ι͑͑Ϡ̝̞́͑̂ϸ ̦͑ ̦́̈́͑ ͈ϔΐϔ̂͑ͱ-Ϡ̈́ι ̈́Ϡ͈͑̈́̂ϔ̦̞͈͑̂ ̞̦̂͑ ι̞ Ϡ̈́ι ̦Ϸ Ϛ̂ϸ̂͑ι̗ ιϒ͖̞Ϛι̞ϔϠ. I͑ ͈̂ Ϸ̦̈́ 
͑Ͽ͈̂ ̈́Ϡι͈̦̞/ ϠͩϠ̞ ̞̂ ϔι͈Ϡ ̦Ϸ ̗Ϡϸιϔͱ DͰO͈/ ϔ̦͈͈̈́ Ͽ̦̗Ϛ̞̂ϸ ̈́Ϡ͈͑̈́̂ϔ̦̞͈͑̂ ͫϠ̈́Ϡ ί̗́̂ϔιϒ̗Ϡ 
̦̞̗ͱ ̞̂ ϔι͈Ϡ ̦Ϸ DͿH ι̞Ϛ HIͿͷ/ ι̞Ϛ ̞̦͑ ̦͑ϿϠ̈́ ̝Ϡι̞͈. F͖̈́͑ϿϠ /̈́ ͖̞̗̂̓Ϡ DͿH ι̞Ϛ HIͿͷ 
̗́ι͑Ϸ̦̝͈̈́/ ͫϿ̂ϔϿ ̈́ Ϡ̗ͱ ̦ ̞ ̝ ι̞ιϸϠϚ/ ́ ̦̈́́̈́̂Ϡ͑ΐͱ ̂ ̞Ϸ̈́ι͈͖͑̈́ϔ͖͑̈́Ϡ ι̞Ϛ ͈ ́Ϡϔ͖̝͑̈́/ ͑ ϿϠ ̦ ́Ϡ̞ 
I̞͑Ϡ̞̈́Ϡ͑ Ϡ̞̦̞̝ͩ̂̈́Ϡ̞͑ ̂ ͈ ϔϿΐιϔ͑Ϡ̈́̂ͻϠϚ ϒͱ ι̞ ιϒ͈Ϡ̞ϔϠ ̦ Ϸ ϒ̦̗͑͑Ϡ̞Ϡϔ̓ ϸι͑Ϡ̓ϠϠ́Ϡ͈̈́. ALͿD 
/ FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ̦́Ϡ̈́ι͑Ϡ ι͈ ̦ͩϠ̈́-͑ϿϠ-̦͑́ I̞͑Ϡ̞̈́Ϡ͑ ί̗́̂ϔι̦̞͈͑̂ ͫϿϠ̈́Ϡ ϔ̦̞͑Ϡ̞͑ ̈́ϠιϔϿϠ͈ 
ϔ̦̞͈͖̝Ϡ͈̈́ ͩ̂ι ͖̞̝ι̞ιϸϠϚ ͖́ϒ̗̂ϔ ̞Ϡ̦͈͑ͫ̈́̓. C̦̞͈Ϡ͖̓Ϡ̞̗͑ͱ/ ̝̦͈̞̂́̂ϸ ex-ante 
ϔ̦͈͈̈́Ͽ̦̗Ϛ̞̂ϸ ϔί͈ ̂ϸ̞̦̈́Ϡ͈ ͑ϿϠ Ϸ͖̞Ϛι̝Ϡ̞͑ι̗ ̝ΐ̓Ϡ͑ ̈́Ϡι̗̂͑ͱ ͑Ͽι͑ ͑ϿϠ̈́Ϡ ͈̂ ̞̦ ϒΐ̈́̂Ϡ̈́ ̦͑ 
Ϡ̞͑̈́ͱ Ϸ̦̈́ Ϛ̂ϸ̂͑ι̗ ̗́ι͑Ϸ̦̝͈̈́/ ι̞Ϛ ͑ϿϠ ϔ̦̞͑Ϡ͈͑ιϒ̗̂̂͑ͱ ̦Ϸ ͑ϿϠ ̝ΐ̓Ϡ͑ ͈̂ ι͑ ͈̂͑ ́Ϡἰ. 
ͿϿϠ̦̈́Ϡ͑̂ϔι̗ ϔ̦̝́Ϡ̦̞͑̂͑̂ ϔ̦̞ϔϠ̞͈̈́ ̦͖ϸϿ͑ ̞̦͑ ̈́Ϡ͈͖̗͑ ̞̂ ́̈́ϠϠ̝́͑̂ͩϠ ι̞Ϛ ̈́Ϡ͈͑̈́̂ϔ͑̂ͩϠ 
ι͖͑Ͽ̦̈́̂ͻι̦̞͑̂ ι̞Ϛ ̈́ Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ͈̞̂ϔϠ ͑Ͽι͑ ͫ ̦͖̗Ϛ ͈ ͑̂ΞϠ ι ̞ ι͈ϔϠ̞͑ ͈ Ϡϔ̦͑ .̈́ I̞ ι̞ 
Ϡϔ̦͈ͱ͈͑Ϡ̝ ͫϿϠ̈́Ϡ ι ϔ̦̞͈͖̝Ϡ̈́ ϔι̞ ͈ͫ̂͑ϔϿ ϒϠ͑ͫϠϠ̞ Ϛ̂ΛϠ̈́Ϡ̞͑ Ϛ̂ϸ̂͑ι̗ ͈Ϡ̈́ͩ̂ϔϠ͈/ ͑ϿϠ 
͑̈́ιϚ̦̞̂͑̂ι̗ DͰO ͑ͱ́Ϡ ιϒ̗̂̂͑ͱ ̦͑ “ϒ̗̦ϔ̓” ̦̈́ “ϸι͑Ϡ̓ϠϠ́” ϔ̦̞͑Ϡ̞͑ ͈̂ ̞̦̞-ϠͰ͈̂͑Ϡ̞͑. Ϳ̦  
̈́Ϡ͈͑̈́̂ϔ͑ Ϡ̞͑̂͑̂Ϡ͈ Ϸ̦̝̈́ ̦̞̞ͫ̂ϸ ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝͈̈́/ ̦͖̗ͫϚ ϒϠ ̦͑ ̂ϸ̞̦̈́Ϡ ϸ̗̦ϒι̗ ͑̈́Ϡ̞Ϛ͈ 
ι̞Ϛ ΐ͑̂Νϔ̂ι̗̗ͱ ͈Ϡϸ̝Ϡ̞͑ ι ͖̞̂ΝϠϚ Ϛ̂ϸ̂͑ι̗ ̝ΐ̓Ϡ͑. ͳϠϸ͖̗ι̦͑̈́ͱ ̞̂͑Ϡ̈́ͩϠ̞̦̞͑̂ ͈Ͽ̦͖̗Ϛ ϒϠ ι 
̦̦̗͑ ̦Ϸ ̗ι͈͑ ̈́Ϡ͈̦̈́͑/ ̈́Ϡ͈Ϡ̈́ͩϠϚ ̦̞̗ͱ Ϸ̦̈́ ̦́̈́ͩϠ̞ ̝ΐ̓Ϡ͑ Ϸι̗͖̂̈́Ϡ͈. I̞ ͑ϿϠ ́̈́Ϡ͈Ϡ̞͑ ϔι͈Ϡ/ ͑ϿϠ 
̦̞̗ͱ Ϸι̗͖̂̈́Ϡ ͈̂ ͑ϿϠ ̈́ϠϷ͖͈ι̗ ̦Ϸ ̗Ϡϸιϔͱ ̝̦ϚϠ̗͈ ̦͑ ι̗̗̦ͫ ι̞ ̞̂ϿϠ̈́Ϡ̞̗͑ͱ ̦́Ϡ̞ ι̞Ϛ 
ϔ̦̞͑Ϡ͈͑ιϒ̗Ϡ ̞̂͑Ϡ̞̈́Ϡ͑ Ϡϔ̦̞̦̝ͱ. 

Regulatory Framework for ALTD / FAST Services. 

͑͒.	Ù ͿϿϠ ϚϠ̝ι̞Ϛ ̦Ϸ ϔϠ̈́͑ι̞̂ ͳϠ͈̦̞́ϚϠ͈̈́ ̦͑ ϠͰ͑Ϡ̞Ϛ DͰO-͈͑ͱ̗Ϡ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ 
(ϔ̦̝͈̞́̈́̂̂ϸ ̦Ϸ ̞̂͑Ϡ̈́ϔ̦̞̞Ϡϔ̦̞͑̂ ̈́Ϡϸ͖̗ι̦̞͈͑̂/ ̈́ϠϷϠ̈́Ϡ̞ϔϠ ̞̂͑Ϡ̈́ϔ̦̞̞Ϡϔ̦̞͑̂ ̦ΛϠ͈̈́ / 
ιϸ̈́ϠϠ̝Ϡ̞͈͑ (ͳIO)/ ͑ΐ̂Λ ̦̈́ϚϠ͈̈́/ Ϡ͑ϔ.) ̦̞ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ͈̂ inter-alia 
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Ϸ͖̞Ϛι̝Ϡ̞͑ι̗̗ͱ ΞιͫϠϚ. ͿϿϠ ͑̈́ιϚ̦̞̂͑̂ι̗ ̈́Ϡϸ͖̗ι̦͑̈́ͱ Ϸ̈́ι̝Ϡ̦ͫ̈́̓ ͫι͈ ϚϠ͈̂ϸ̞ϠϚ Ϸ̦̈́ 
̝ι̞ιϸϠϚ ιϚϚ̈́Ϡ͈͈ιϒ̗Ϡ ͈ͱ͈͑Ϡ̝͈ ̦Ϸ DͰO͈ ͫϿϠ̈́Ϡ ́Ͽͱ͈̂ϔι̗ ̞̂Ϸ̈́ι͈͖͑̈́ϔ͖͑̈́Ϡ ϔ̈́Ϡι͑ϠϚ ι 
“ϸι͑Ϡ̓ϠϠ́Ϡ̈́” ϒ̦̗͑͑Ϡ̞Ϡϔ̓ Ϸ̦̈́ ̈́Ϡι͈̦̞͈ ͈͖ϔϿ ι͈/ ̦́̈́́̈́̂Ϡ͑ΐͱ ͈Ϡ͑-̦͑́-ϒ̦ͰϠ͈ / ̗̦ͫ 
̞̂͑Ϡ̦̈́́Ϡ̈́ιϒ̗̂̂͑ͱ/ ̗ι͈͑ ̝̗̂Ϡ ̝̦̞̦̦̗́ͱ/ Ϡ͑ϔ. I̞ ϔ̦̞͑̈́ι͈͑/ ALͿD / FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ̦́Ϡ̈́ι͑Ϡ 
̦ͩϠ̈́ ͑ϿϠ ̦́Ϡ̞ I̞͑Ϡ̞̈́Ϡ͑/ ͫϿ̂ϔϿ ͈̂ ̞̂ϿϠ̈́Ϡ̞̗͑ͱ ̞̦̞-ϒ̦̗͑͑Ϡ̞Ϡϔ̓ϠϚ. Í̝̦͈̞̂ϸ ͑̈́ιϚ̦̞̂͑̂ι̗ 
ϔ̦́ιϚϔι͈̞͑̂ϸ Ϛ͈̂͑̈́̂ϒ͖̦̞͑̂-͈͑ͱ̗Ϡ ͖̗̈́Ϡ͈ ̦̞ ALͿD / FAͷͿ ̗́ι͑Ϸ̦̝͈̈́ ͈̂ ι̞ ι͑͑Ϡ̝́͑ ̦͑ ͈̦̗ͩϠ 
ι ̞̦̞-ϠͰ͈̂͑Ϡ̞͑ ̦́̈́ϒ̗Ϡ̝. 

͓͑.	Ù I̞ Ϸιϔ͑ ̞͈̂͑ϠιϚ ̦Ϸ ̦́̈́ͩ̂Ϛ̞̂ϸ ι̞ͱ ͈̦̗͖̦̞͑̂ ͈͖ϔϿ ̝Ϡΐ͈͖Ϡ͈ ϔ̦͖̗Ϛ ϔ̈́Ϡι͑Ϡ ̦́̈́ϒ̗Ϡ̝͈ ͈̞̂ϔϠ 
ALͿD / FAͷͿ ̝ ̦ϚϠ̗͈ ̈́Ϡ̗ͱ ̦̞ ́ ̦̈́́̈́̂Ϡ͑ΐͱ ͑ ϠϔϿ ͈ ͑ιϔ͈̓ Ϸ̦̈́ ͈Ϡ̈́ͩ̂ϔϠ ϚϠ̗̂ͩϠ̈́ͱ/ ͈Ϡ̈́ͩϠ̈́-͈̂ϚϠ ιϚ 
̞͈̂Ϡ̦̞̈́͑̂/ Ϡ͑ϔ. F͖̈́͑ϿϠ /̈́ Ϸ̦̈́ϔϠϚ ̞̂͑Ϡ̈́ϔ̦̞̞Ϡϔ̦̞͑̂ ̦͖̗ͫϚ ̝ι̞Ϛι͑Ϡ ͈Ͽΐ̞̂ϸ ϔ̦̞͑Ϡ̞͑ ͫ̂͑Ͽ 
ϔ̦̝́Ϡ̦͈͑̂͑̈́ ͫϿ̦ ϔ̦͖̗Ϛ ̐Ϡ̦́ΐϚ̂ͻϠ ̈́ϠͩϠ̞͖Ϡ ͑ϿϠ̈́Ϡϒͱ ϔ̈́Ϡι̞͑̂ϸ ͩι̗͖Ϡ ̗ϠἰιϸϠ ͫϿϠ̈́Ϡ ͑ϿϠ 
ϔ̦̞͑Ϡ̞͑ ̦̞ͫϠ̈́ ϒϠΐ͈ ͑ϿϠ ϔ̦͈͑ ̦Ϸ ϔ̦̞͑Ϡ̞͑ ͫϿ̗̂Ϡ ͑ϿϠ ͑Ͽ̂̈́Ϛ-́ΐ͑ͱ ̗́ι͑Ϸ̦̝̈́ ͫ̂͑Ͽ ͫϿ̦̝ 
ϔ̦̞͑Ϡ̞͑ ͈̂ ͈ϿΐϠϚ ϔι̞̞̂ϒι̗̂ͻϠ͈ ͑ϿϠ ιϚ ̈́ϠͩϠ̞͖Ϡ. 

Conclusion. 

͔͑.	Ù ͿϿϠ ϔ̦̝̝Ϡ̞͈͑ ̦Ϸ ϔϠ̈́͑ι̞̂ ͳϠ͈̦̞́ϚϠ͈̈́ ϚϠ̝ι̞Ϛ̞̂ϸ Ϸ̦̈́ ̈́Ϡϸ͖̗ι̦̞͑̂ ̦Ϸ ALͿD / FAͷͿ 
͈Ϡ̈́ͩ̂ϔϠ͈ ἰ̞̂ ͑ ̦ DͰO͈ ̂ ͈ ι ́ ̦̈́͑Ϡϔ̦̞͈͑̂̂͑ ι͑͑Ϡ̝́͑ ̦͑ ͈ ιϷϠϸ͖ΐϚ ̗ Ϡϸιϔͱ ϒ͖͈̞̂Ϡ͈͈ ̝̦ϚϠ̗͈ 
̦Ϸ DͰO͈ ι͑ ͑ϿϠ ϔ̦͈͑ ̦Ϸ ALͿD/ FAͷͿ ͈Ϡ̈́ͩ̂ϔϠ͈ ι̞Ϛ ϔ̦̞͈͖̝Ϡ͈̈́. ΚϠ ͈̦̞͑̈́ϸ̗ͱ ͖̈́ϸϠ ͿͳAI ̦͑ 
͖́Ͽ̦̗Ϛ ͑ ϿϠ ́ ̞̈́̂ϔ̗̂́Ϡ͈ ̦ Ϸ ‘D̂ϸ̂͑ι̗ I̞Ϛ̂ι’ ι̞Ϛ ‘Eι͈Ϡ ̦ Ϸ D̦̞̂ϸ B͖͈̞̂Ϡ͈͈’ ϒͱ ̝ ι̞̂͑ι̞̞̂̂ϸ ͑ ϿϠ 
ϔ͖̈́̈́Ϡ̞͑ ͈͑ι͖͈͑ ̦Ϸ ί̗́̂ϔι̦̞͑̂-̗ιͱϠ̈́ ͈Ϡ̈́ͩ̂ϔϠ͈/ ͫϿ̗̂Ϡ Ϸ̦ϔ͖͈̞̂ϸ ̦̞ ̂ϚϠ̞͑̂Ϸͱ̞̂ϸ ι̞Ϛ 
̈́Ϡ̝̦̞ͩ̂ϸ ̈́Ϡ͈͑̈́̂ϔ͑̂ͩϠ ̗Ϡϸιϔͱ ̦ϒ̗̂ϸι̦̞͈͑̂ Ϸ̦̝̈́ ͑̈́ιϚ̦̞̂͑̂ι̗ ϔ̦́ιϚϔι͈̞͑̂ϸ Ϛ͈̂͑̈́̂ϒ͖̦̞͑̂ 
Ϡϔ̦͈ͱ͈͑Ϡ̝. 

*** 
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